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"That this House to  ag*** with 
the Sixty-third Report of the Com-
mittee on 'Private Members' Bills 
end Resolutions presented to the 
House on the 28th April, 1976.’*

The motion wti» adapted.

IS,31 hrs.

RESOLUTION RC. MULTI-NATIO-
NAL CORPORATIONS—contd.

MR. CHAIRMAN: We take up fur-
ther discussion of the Resolution on 
multi-national corporations moved by 
Shri H N. Mukerjee.

The time allotted is three hours, 
time tak n 2 hours 32 mjnufces, balance 
28 minutes.

SHRI BHAGWAT JHA AZAD 
(Bhagalpur); It is an important re-
solution. We are discussing the 
various sides of the multi-nationals. 
1 suggest that the time may be ex-
tended.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K, RAGHU RAM- 
AIAH): I suggest that it may be so>
extended ihat it will he finished five 
minutes before « O’clock so that the 
next resolution may be introduced.

MR. CHAIRMAN: Is that the sense 
of the House?

HON. MEMBERS : Yes.

MR, CHAIRMAN: Dr. Kar.en Sen 
to continue.

DR .RANEN SEN (Barasat): As I
was snylng the other iay. Hindustan 
Lever invested a capital of Rs. 2 
crores, but has remitted a profit of 
Rs. 25 crores up till now, besides 
holding a capital of Rs. 45 crores 
today derived from their business. 
There is a company calied Abbot 
which invested a capital of Rs. I 
lakh, but Is doing a business of 
nearly Rs. 2 crores a year. The

Anglo-French Co. invested a ca-
pital of Rs, 10,000 and they are 
doing a business ot more than Rs. 1 
crore. Glaxo have not invested a 
single pie in this country, but are 
doing a business of more than Rs, 5 
crores annually.

And what are these companies
actually doing? Hindustan Lever is 
producing things like Lux soap and 
Anik ghee, for which the technique is 
available in this country. The Coca 
Cola Export Corporation is producing 
soft drinks and is allowed to do so 
though comparable soft drinks are 
available in this country.

It is not as if Cheseberry Ponds, 
Johnson and Johnson, things produced 
are absolutely essential for which 
technical know-how is necessary. Evea 
then the Government is giving them 
permission, licence and all sorts o f  
facilities so that they can carry ot) this 
looting business in this country.

During the year 1975, 271 proposals 
for collaboration including 40 cases of 
equity participation were approved by 
the Government of India. I will give 
you one example. One U.S.A. firm 
called “Ermey Company" was produc-
ing apple concentrates What wonder*, 
ful technique is needed which is not 
available in our country? Yet, there 
are firms, multi-national firms who 
have been allowed to operate here, 
who simply teach our people how to 
produce these things. Therefore, these 
are simple exploitations of our coun-
try and is a source trf corruption, this 
dampens initiative that can be 
genrated in our country, but thanks 
to the policy of the Government of 
India, if there is a ^ram of trulb in 
the disclosure about CIA in USA, 
there is no reason to believe that India 
is free from such activities and 
ctirupiion by officials through the 
multi-national corporations.

I will cite one example There is g 
drug company called S^arley. In the 
year 1965, they make somt’ contracep-
tive pills. They wanted to introduce 
them In India. They held a symposium- 
in 1965 which was not successful. Then
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in l&ed, lhifr dxxwored an All India 
conference of Obstetrics and Gynoco- 
logist Association and they bad spent 
Rs. 10,000 t» finance that conference. 
This way, even doctors me influenced. 
I  would not say that an of them were 
somehow or aihor ifleid and were 
corrupt. But they have been influ- 

«enced by these foreign companies.

In regard to the techniques they are 
introducing. I want to say that prac-
tically they do not introduce any new 
technique in our country. As far as 
Lux, Pond Cream, Baoy Johnson 
Powder etc. are concerned .they do 
not require any technique which is 
not available in our country But it 
has become an operation which 
^dampens the initiative of our scientiiis. 
The Hathi Committee of which 
you were also a member, it went into 
a discussion of this whole thing and 
they have come to a conclusion that 
the existence of the multi-national 
corporations in the drug industry has 
svot helped India to be self-sufficient 
in regard to drugs; but it has had an 
adverse effect on the initiative that 
the Indian scientist? could take. 
Therefore, they have made some 
suggestions, to which 1 trill come later.

J have before me one good report by 
the NCST, which was set up in Octo-
ber 1972. It submitted its, xepcrf m 
May 1973. The National Committee 
on Science and Technology consists of 
the highest technical brains of our 
country, the scientists of our country. 
Tba+ Committee's report has stated 
about foreign equity participation. 
They said, “Foreign equity participa-
tion is not essential for procurement 
o f technology. Equity participation 
brings dependence and has the possi-
bility of influencing management policy 
directly or indirectly. Foreign 
equity participation should not be 
permitted unless som* exceptional 
< iroumstances arise where it is seen 
that no other source exists for Ibe 
technology or comparable technology 
and that the only mode left lor ocquir- 
ing such technology is through foreign

collaboration.”  Eves* in such trnm, 
they have said that acuity partielpa- 
tion should be avoided. Secondly, 
they have said that only technical 
collaboration may be permitted in
such cases so that the management 
policy is not influenced by the multi-
national corporation? and that a
technical self-reliance is achieved.
Therefore, the Hathi Committee re-
commended taking over of these multi-
national corporations and, ponding
that, they recommended only 36 per 
ctont equity participation by MNCs.

It is said that the operation of the 
FERA will be sufficient to control that. 
Firstly, I would say, it is not possible 
through the FERA to control that. 
Secondly, it is qui4e known —in this 
Hcuse, so many Members raised the 
question even today—that, for exam-
ple, the Coca Cala Export Corporation, 
a hundred per cent foreign company, 
a multi-national company, producing 
stuff which can be produced by our 
ov.ii country and which is being 
produced by our coun’ ry, ;<* refusing to 
dilute their hundred per cent equity 
capital according to the FERA. The 
other day, I asked: What is the myste-
ry that ihe Government do not press 
them to dilute their equity capital? 
The Minister. Mr. B. P. Maurya could 
not say anything. It is said that there 
is a secrecy in their concentrate. Can't 
India go without Coca Cola?

Now, they have got an import 
entitlement of Rs. 15 lakhs. Lrst year, 
they expected worth R's 7 lakhs. We 
had to pay Rs. 8 iakh$ to this foreign 
company.

Then, take for example the drugs 
industry. The other day Mr. Sethi 
said that the foreign drugs companies 
exported worth Rs. 9 crores and im-
ported drugs worth Ra. 15 crores In 
1973-74. Who loses H i 9 crow** It 
is our country whtoh ioees Rs. <5 
crores But still this Government is 
remaining silent and mining a toft 
comer for the multi-national eoqun* 
tions.
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Yout know hew they corrupt the 
<5ar«roraeot l  tun* already
*lted oner example. They try to corrupt 
the doctor* even? Let me tell you, 
tww ti*ey try to corrupt the Govern-
ment officials. 1 have got a photostat 
•copy of a letter written by the 
Manager of Hoechst Pharmaceuticals 
who have their iqwjtjcides depart 
ment, their drugs department. I have 
already endorsed a copy of this letter 
to the Secretary of the Ministry ot 
Chemicals and Fertilisers. The 
Manager writes to all veterinary 
representative* regarding intermediary 
arrangements, saying

**We are supplying our veterinary 
and agro-products to Government 
Departments at 5 per cent more 
rates than the rates applicable to 
our distributors.. .*•

’The Government has to pay 5 per cent 
more to this foreign company. Then, 
it says*

“This means, our rates arc 
different for Government suoplie? 
than to trade parties. If any officer 
is willing to placj an order with us 
for our product, w? shall pay him a 
difference of 5 per ecnt as gift., 
commission, incentive, etc.”

Just imagine.

SHRI B. V. NAIK (Kanara): In
which State?

DR. RAHEN SEN; It relates to Delhi. 
"Let me be fair. I dc not want to 
-impute any motive t*) others.

Again it i» said:

“ However, pl*»v; keep this in-
formation very confidential and 
nothing should be hi ought on record 
about this transMcit<M\ You should 
only send such pwoosal on a rough 
piece of paper.”

I f  this letter hat rejft* bean sent to 
fheir distributors, tt the veterinary 
representatives, Own there should be

a CBI inquiry. This may be a forged 
document; I am not denying ihat. But 
this has aroused a definite suspicion 
in my mind because, as 1 have stated 
earlier, this Searly Company spent 
Rs. 10,000 to sponsor a doctors’ Confer-
ence. Rs. 10,000 are nothing for them; 
they are minting 10.CG0 dollars every 
month in India. Therefore, the 
existence of these companies is detri-
mental to the interests of our country.

When the Hat hi Committee went 
into the question of multi-nnticnal 
companies, it was found out that in 
the drug industry, there are nearly 
2.500 units of which 34 are exclusively 
foreign companies at e: they control
nearly 70 per cent of the production. 
They produce low tonnage, high value 
drugs. The other day my friend, Mr. 
Chavda, has also said it. But they do 
not produce the drugs which are essen-
tial for India like the drugs against 
leprosy, tuberculosis, malaria, etc., 
because they have no global market. 
Also they do not have any research 
centres in India. Only four or live 
multi-national drug corporations 
operating in India have their research 
centres, and even those centres are 
also practically nominal. A$ members 
of the Hathi Committee, yourself, my-
self, Mr. Chavda and others have 
visited these laboratories. They are 
simply glorified laboratories. Nothing 
is done there. In fact, the Indian 
scientists who are employed there 
themselves told us very secretly thai 
they havfe to do only upto a certain 
process and not beyond that. These 
people bring intermediates, they bring 
penultimate ’  drugs and make one or 
two formulations here in our country 
and then mint millions. Everything 
is their trade secret. Sometimes even 
old drugs which have been current in 
Europe for the last ten years are 
brought to India by making some 
molecular changes here and there >md 
by giving them new names; and then 
the> go on minting money. They do 
not bring any money hen, they do not 
bring any capital worth the name. 
They do not introduce any technology 
new to India; to that extent, they do
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not train our Indian technologists. 
Thirdly, they are source of corruption 
m the country. Fourthly, they are 
minting millions, exploiting this coun-
try* As I have said earlier, they do 
very little of exports and they get 
more import entitlements.

SHRI K. S. CHAVADtA (Patna): 
Nitson Laboratories, Bombay, produces 
basic drugs and an American company 
called Warner Hindustan formulates 
them,

DK. RANEN SEN: We have seen 
that when we were there. It is a small 
Indian company. The scientists have 
started the company, Nitson, and they 
are producing raw materials taken by 
Hindustan Warner. And what are 
they producing? They are producing 
Water bury’s compounds, Santivini, 
etc., which are useless for our country.

The Hathi Committee went into this. 
Mr. Hathi is not a man who is renown-
ed for his very radical economic 
theory. But even he came to the con-
clusion, as the National Committee on 
Science and Technology, that it would 
be very harmful for our country, 
firstly, most harmful if there is equity 
participation by the foreigners, second, 
ly, it will be less harmful but never, 
theless harmful if there is technical 
collaboration. And lastly the Hathi 
Committee has said that today techno-
logy and science are not a closed 
preserve of any country or, as a matter 
of fact, of any individual or a labora-
tory. The Hathi Committee has re-
commended take over of these multi-
national companies You hava the 
Indian intellectuals and scientists 
working there, they will produce 
th in g s  for the country and whalever 
technology is not available, you pur-
chase that from foreign land. Techno-
logy can be purchased without any 
strings by paying them lumpsum and 
then starting it m our own country. It 
will be said that the foreign companies 
or the multi-national companies will 
form their cartel and refuse to give 
India any technical knowledge and we

cannot purchase the technology. It la 
not possible. These multi-national 
corporations are hacked by their own 
government. The American multi-
national companies which are the 
strongest in the world are directly 
sponsored by the American Govern-
ment. Now, if they are able to dictate 
terms to other countries, the Soviet 
Union could not get or purchase the 
technical collaboration as they are 
purchasing today.

It is known and it has also been 
discussed in the Hathi Committee 
Report that in certain East European 
countries including Soviet Union, they 
are not investing &o much in their own 
research work in regard to drugs. They 
are not allowing the multi-national 
corporations to function in their coun-
try, but they are purchasing straight-
way the technical knowledge by pay-
ing them lumpsum. They could have- 
joined against the Soviet Government, 
as they have politically jeined in the 
days of cold war—American Govern-
ment was a leader of the cold war— 
but they could not.

SHRi B. V. NAIK: Why don’t we-
purchase this from Russia?

DR. RANEN SEN: For your ttilorms- 
tion, we are buying it. Most of our 
drug industry is helped by them. The ( 
total public sector organization IDPL, 
is helped by Soviet Union. You better 
go to Rishikesh and see how selflessly 
they are helping us; you go to Hydera-
bad, and there is a big plate in which 
it is written; It is the contribution of 
the Soviet Government to Indian 
people

When you purchase the technology, 
they need not bring the capital hen; 
The Soviet Government is not iints 
ing in equity shares m any of o»*r 
industries. I  say, you cannot coniio’ 
them, you cannot curb them. Instead 
of controlling them through FEU A, 
what you have done presently is that 
you have liberalised the position 
the name of clarifying the FEfiA 
provisions. The original provision in 
the FERA was that they have to>
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dilute upto 40 per cent; by and large, 
this is the general idea. Now they 
have said that the foreigners can keep
51 per cent. I am not going into that, 
that is a big problem, we will have 
to discuss that in connection with the 
Finance Bill.

Sir, I fully support Prof. H. N. 
Mukherjeo’s Resolution and say that 
this is thi* only way to save India 
from the.Me sharks, that is complete 
take-over of these multi-national 
corporations. It will be said that we 
will have to pay crores and crores of 
rupees. I would say that if you take 
over these corporations, you need not 
pay even a single pie. We are a free 
country. We will say that we take 
over and we will see, how much to 
pay and when to pay and at what 
rate to pay. We are a free country 
and we can do that and we should do 
that.

With these words. I support the 
Resolution moved by Prof. H. N. 
Mukherjee.

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): It needs no labour nor 
any statements or arguments to 
prove that the multi-nationals to-day 
are the greatest danger to the third 
world, to the countries which are 
developing and to the countries 
which are under-developed. By now, 
even that country, the USA, whose 
multi-nationals are spreading every-
where, in all the continents and 
.sucking the blond not only of the 
developing countries but even of 
Europe, that country itself has set up 
a committee and that committee o f 
the American Senate has said that 
these multi-nationals are doing the 
greatest harm to the world economy. 
Their simple methods are that they 
go to the country, they control their 
factories, their mines, their sales and 
everything and thereby they take the 
entire country into captivity. The 
greatest and the latest example in 
Chile where President Allende who 
was not elected by a politburo but 
who was elected by every worker, by

every man in that country was 
thrown out by whom? By the Inter-
national Telephone Company—*  
multi-national-----

DR. RANEN SEN; And the Copper 
Corporation.

SHRI BHAGWAT JHA AZAD: 
Therefore, it is clear now that these 
multi-nationals are not human- 
beings. They do not belong to any 
countiy. They are monsters whose 
only aim is to exploit wherever and 
whenever they get a chance. They 
do not spare even their own country 
and their own people. You know 
there i? a case in the American 
courts against the druggists of USA. 
They have filed a case in their court 
that these multi-nationals in their 
own country—I am quoting their re-
ports—have charged excessive prices 
for the drugs. Now, these multi-
nationals in their own country want 
a compromise with those who have 
filed the suit. They do not know 
how they will compensate the dif-
ferent consumers In their country but 
they are prepared to pay billions to 
their own consumers because they 
have charged very excessive prices. 
One example and that jg about the 
drugs. In this country of ours they 
charge for the drugs anything bet-
ween 8 times to 8000 times the price 
at whicH they sell it in Kurope or 
other countries. It is an evident and 
clear case how they are doing it. 
They are very clever people. They 
have an organized group all over the 
world, what is called, an apologistic 
group. That apologistic group is a 
very clever set o f people. They en-
list intellectuals and they pay them 
handsomely and they go on beating 
the drums of these multi-nationals 
saving that they bring you the 
growth, they bring you national ex-
ports and so on. Then there is the 
other group belonging to the Socia-
list thought or the Marxist Group or 
the Socialist Group who say that 
they are the greatest exploiters o f 
hum an. beings in this world. Thearê  
fore, they are very furious and say
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that it is all an illusion that they in-
vest in under-developed countries or 
the developing countries because in 
spite of multi-nationals investing In 
India or in African or Asian coun-
tries we see millions of naked and 
hungry people whose needs are not 
catered to. Their basic and mini-
mum needs are not catered to by the 
multi-nationals. What they produce 
is goods for the entertainment ol a 
small group who pay them a heavy 
price. So all this argument of their 
heavy investment is a negative and 
false theory. X will show by statis-
tics how in Is wrong. What do these 
multi-nationals by their capital, by 
their technology, by their organiza-
tion (jo? Even they do not produce 
their own things. What they 
do is that by their powerful 
organisation, with the big capital 
behind them, they purchase the 
goods which are produced by the 
small scale industries in their own 
country, give a big or brand name 
of their, and they sell. Thereby they 
always choke the small industrial 
base in the developing country and 
harm them.

16 h i* .

Take for instance aluminium and 
crude oil. Thanks to the leadership 
of Shri K. D Malaviya and Smt.
Indira Gandhi by which we have
been able to slacken that tentacle 
hold of their’s. We are trying to see 
a new horizon. We took ESSO 
under our control. It has given us a 
new venture. But still their are
many things in our country. They 
have got their hold on the goods and 
they are trying to harm us.

U.S. Senate Committee Report has 
shown that it 1s not only in the in-
dustrial field, but they are power-
fully entrenched in the political 
fields.

The Jha Committee to which our 
friend jwst now referred—said that 
in 1965 for one dollar they brought
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in the host country, they were export-
ing as profit $ 14. In 1874 for 
every dollar they were exporting as 
profit $ 3.3. What Inhuman, mons-
trous exploitation can there be grea-
ter than this? I  do not know the 
position in 1976. It must have in-
creased.

These multi-nationals are today 
controlling the return on their pro-
fit. Their profit return in Asia is 
34.7. Their return in Europe is 7.1. 
In Africa their return is 22.3. These 
are the statistical figures which 
speak of how these multi-nations 
are trying to subvert the economy 
and to shape the political structure 
of the African countries and that of 
Asia. In Europe their return is 7.1. 
why? I hope you have seen the 
book by Cerman Scrfberr. I lead it 
in 1969. He is a well-known French 
Socialist writer. He has pleaded 
very certainly for the European 
multi-nationals in place of American 
multi-nationals. Leave aside what 
he has said for substitution. He said 
if Europe does not wake up for ano-
ther ten years it will be a colony of 
America He has said about con-
cord for example, which has just 
now been manufactured with joint 
collaboration of France and England 
He has said that it is a powerful bid 
by America to, completely scuttle 
such things. He said the way and 
the speed with which the technology 
and organisation of multi-nationals 
of America is coming, Europe will 
be a colony of America very soon. If 
this Is what Cerman Scriberr thinks 
of Europe, you can imagine about the 
plight of under-developed countries 
of Africa and how the survival of 
Asian countries depends on our com-
ing together and giving a i° int fight 
against multi-nationals of America 
for our survival

Then there is the case of the Hathi 
Committee. You were a Member of 
that Committee, Mr. Chairman. 1 
need not go into the details. But 
these three Committees—American 
Senate Committee, Jha Cemmittee and
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Comactittfte had dearly exposed 
that these monster* are sot tor the 
good of any country. They are not 
interested M growth of investment but 
they are only interested in picking the 
&oedL Thsy only want to kill our eco-
nomy. These « •  the greatest dangers 
to a developing country like ours, to 
our entire economy. In the economic 
field they control the raw materials. 
They control the manufacturing units 
and so on. Out of 519, the majority 
•of them have concentrated them-
selves in only manufacturing indus-
tries. Why? Because of the big pro-
fit that they get. Because we have 
not been able to fight against them. 
'Our Indian economy on the advent 
o f independence had a small capital 
base and w<> had the entrepreneur-
ship base but we did not have the 
technology. When we wanted this 
technology these Trojan horse* came 
through thefr capital and their tech-
nology and they have built up their 
base in this country. Even before 
independence and after independence 
our own industrialists and entrepre-
neurs have been capable of develop-
ing industry, but their lack of tech-
nology has led to these Trojan horses 
having their base in this country in 
this manner This is about the eco-
nomic situation. I can give you many 
facts and figures but I see the time 
and I will now pass on to the other 
points.

What is the balance of payment 
position? It is completely adverse. 
Why? It is due to these multi-
nationals. We are being told that 
these are necessary for export pur-
poses. But have you seen the real 
position? The real position is this. 
Of the total l}5th are done by these 
multi-nationals, How much do they 
export? They export l|8th. So, don't 
say that they have come into the 
country to boost up the exports. It 
is not so. Therefore that myth that 
they are there for helping in exports 
Is exploded completely.

It has been said that these multi-
nationals bring with them research

and development. In 1967 the figures 
show that out of 187, only 80 of them 
had their own independent research 
departments. In the name of techno-
logy they introduce brand names. 
They do not do anything else. Why 
is it that lakhs and lakhs of workers 
of small-scale industries like shoes 
suffer so much? Mr. Maurya may 
kindly note my point. Let him think 
about those small classes whom he 
represents and whom we represent. 
What happens to these poor shoe 
workers of Agra or Delhi, in this 
capital city? It is the Bata’s who
control the entire thing. That is the 
multi-national working here. What 
about Aspro, Analgin, Saridon, Crosin 
etc.? They are the same drug, a 
painkiller, in different brand names 
What about Forhans, what about
Signal and so many things which we 
have got in this country? They don’t 
do any benefit to our people but they 
only carry on their activities in dif-
ferent brand names

I now come to one other aspect, 
namely, the cultural aspect of it.
What about the cultural aspect? 
What do they do? Wherever the im-
perialists go they foist their culture 
on that country. This has happened 
when the Britishers came to our
country. Apart from economic field, 
in the cultural field also, they impose 
their own culture and in this process 
they kill culture. They take one or 
two political parties in their confi-
dence and they corrupt them heavily. 
Sir, these things are known. We 
have seen the Lockheed scandal— 
what has happened in Japan; and in 
Italy? And there are many other 
examples where in the name of 
bringing in cultural revolution, these 
multi-nationals corrupt the party. 
After that, what do they do? They 
pay very heavily and profusely to a 
small group of persons whom they 
take as nationals going to their coun-
tries. They go there in the name of 
their nationals in the colleges in their 
trade unions etc. They have got spe-
cial paradise in the trade unions
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where they pay hugely and, thereby, 
they destroy the culture.

The Britishers left this country 
after imposing their culture here and 
hardly after Independence; we were 
still licking our wounds, we were 
trying to dress our wounds, here 
come the multi-nationals j,n the garb 
of technology, technological develop-

ment and the capital and they try to 
divide the country and they are try-
ing to have everything in the name 
of foreign collaboration—take for 
example, C'adbury, Coca Cola etc. 
They are trying to give us a new cul-
ture—a new culture, in the name of 
Coca Cola in spite of our pci suasion 
an<} in spite of our debate in Lok 
Sabha end in Rajya Sabha.

If a Member tries to hit them it is 
he who has to go and not the Coca 
Cola. Can't we leave these three *Cs* 
in this country—the three Cs are: 
Coca Cola, Cadbury and Canteen 
Biscuits. Can't we have our Indian 
Coca Cola? Can’t we have our own 
Fanta in this country?

In one district, jn the name of the 
three Cs—Coca Cola. Cadbury and 
Canteen Biscuits—with foreign colla-
boration, they are manufacturing in 
Madras the canteen biscuits. I don't 
exactly remember the name of the 
biscuits. Coca Cola Cadbury and the 
Canteen Biscuits are the culture that 
they give in the name of technologi-
cal development or technical colla-
boration Therefore, I would say that 
this is their myth*? in the form of 
research and development that i« 
being talked about in developed and 
the developing countries; whatever 
thev do I5 u complete mvth and that 
ha<? now been exploded—not bv me 
but by someone else. We are onlv 
Quoting whet the American Senate 
Committee has ^aid; we ar*> only 
quoting what the Jha Committee has 
said. We are only quoting what the 
American consumers are doint* to-day 
by going to the American court to 
flight the case against the multi-na-

tionals who have charged them throu 
their nose. Now is the time for the 
UNCTAD—the Group of 77 and now 
104—to give a fight. The world eco-
nomy is passing through a new phase 
and that new phase is because there 
is a global outburst of inflation except 
India. India has got the credit; India; 
has got the honour to-day. Add, in 
the whole world, it is only one coun-
try, that is, India, where the madam 
Prime Minister's has controlled the- 
inflation and no other country in 
the world to-day has be'in able to 
do that. In Germany it may be 41 
per cent; in Britain it is 26 per cent, 
and in U S. it is 36 per cent. They all 
have got inflation and it is rising up. 
Only In India we have been able to* 
control it.

So, we are having a new economic 
order. The I.M.F. i9 completely 
breaking up; in the UNCTAD—the 
Group of 104 are fighting for a new 
economic order and therefore I would' 
suggest that it is time now for the 
Indian Government and the Indian 

people to put up a joint front with 
the African nations and the natioas 
of Asia together to give a fight to 
the multi-nationals. We cannot say 
that we can drive them out. But, if 
they mean business, let them go 
through the front door and not by 
the back door; it is a shame for any 
Government to seek collaboration for 
the manufacture of undergarments. It 
is a shame for any Government 
Government should not think only in 
term* of collaboration for the drink? 
But, that should be only in the vital 
field where we can push our ecoromv 
ahead. Therefore, Sir T would say 
that it is time that you should have <1 
fight against the multi-nationals that 
are trving to subjugate us. Imperia-
lism is coming through the back doors 
in the form of cultural revolution T 
shall wind up by raying that 200 
years before, possible in 1783. Adam 
Smith wrote a book on 'Inquiry into 
wealth of nations*. After 200 years.
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now, Mr. Gunnar Mydral has written 
m book on "Poverty of Nations’. This 
is  a change that ba* come in the 
•world. is what Mr. Gunnar
Mydral says:

“That the fruit of labour, the 
fruit of capital and technology have 
not been evenly distributed among 
the countries who need it most.”

Sir, we do not believe in tho funda-
mental right—either in the national 
■field or in the international fi^ld— 
that those who have tor enough 
should die by eotin>* t po v  * nnrl tho*e 
who have nothing should die without 
eating1. That fundamental of uny 
country—either in national frontier 
or on the international ^ontier— 
must be broken and wc must cay 
that peace i-. indisihle find pros-
perity js indivisible find, therefore, 
we want that multi-national* must b“ 
fought on their own ground, in their 
own house, in their own field and we 
must give a fight so th-it humanity of 
developing countries, Asian and Afri-
can countries and even, I would s?»y. 
Europeans for whom ferm cn S ’ riber 
talks in term*; of European multi-
nationals, should be allowed to fipht 
so that we ''an contain them not for 
any Empire for us but f-»r the human 
beings. I hope. Sir. Indian Govern-
ment will take strength and fight the 
multi-nationals to 'top the draggi&ts. 
these big persons coming and e'cploi- 
tint? our economy.

SHRI TRIDIB CHAITDHUHI (Ber- 
bampore): Sir, after the discussion
‘that has taken place on the previous 
won-official day and also today I hard-
ly  need go into *he details of the ope-
rations of the so-called multi-national 
corporations. As a ma«ter of fact the 
term ‘multi-national’ attributed to 
these corporations is rather a mis-
nomer. The United States has the 
largest share in owning these Corpo-
rations. Then comes Great Britain and 
other advanced countries of West Eu-
rope like France, West Germany and 
Italy, The invasion of these, I would 
say not ‘mutti-national' but imperia-
list, corporations t>n our economy

started quite long a/jo. But even 
after Independence they have not 
stopped rather It seems their opera-
tions have increased a hundred fold,

I have decided to intervene in this 
debate principally m order to ask the 
Government certain straight questions 
and to request them not ta beat about 
the bush and parry pointed questions 
or avoid giving straight answers. It 
is lather incon-'oni nt for me that only 
our hon. friend Mr. P01, is present 
herc and not his otuir colleague^ who 
were dealing w;th the same '•abject 
this morning. Of course, ho will spesk 
for the G^iv ■ nei' 1 p ’ » vhole but 
only this mo* ring the hon’We Deputy 
Minister for Fi; nnco who looks after 
foreign exch u*je intervene^ in the in-
terpellation 'ioic witli regard to the 
question, that aiose al\.vt the duoioug 
operation of ^ r e  multi-national cor-
poration m f,erto n fields vthieh should 
have been  ̂ 'v- my ciiterian reserved 
for our own national:

When thet*e qus.st'M,s were asked, 
she started »a>-ng, 'No we hive not 
diluted FERA, we have not diluted the 
control over the?c muUi-natmnals’ 
Hor colleague the Minister of Com-
merce. actually stood uo and justtoed 
th<> ground 'har vtis yielded to multi-
national c«r 1 "Jitions All of them 
were speaking on behalf 0f  Govern-
ment and thev wonted more or less to 
justify the new li»->c ot policy of p  iving 
concessions to these multi-nationals.

The Union Carbide*, as we all know 
specialist in 1 certain line of produc-
tion. There r'Slc> -hey have a near-
monopoly posit nn. but they are now 
going of all things into garment ex-
ports. India Tobacro Company, which 
everybody knews is a subsidiary o f  
the Imperial Tohicco Company—Im-
perial Tobacco i.s one of the topmost 
British multi-nationals—has been al-
lowed to go into t V  export of marine 
products, trawler budding . . .

DR, RANEN SEN: Hotel business
SHRI TRIDIB CHAUDHURI:. . . .  

hotel business then export of bicycle 
parts, in the name of diversification.
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[Shri Tridib Chaudhuri]
Ik is not only t  ouestion of India 
Tobacco, or Union Carbide. A host of 
other companies are coming in and 
invading into spheres which should 
have been reserved lar our own na-
tionals.

Why has this bear done? Shri 
Chattopadhyaya, speaking for the Gov-
ernment, said, *Well, garment exports 
require acquaintance with mtcrnatjf*n- 
al fashions; we do not have the 
expertise; we <|o not have the organi-
sation’. So Union Carbides have the 
expertise in garment exports and 
must be allowed to capture that bust-
ness. You know what i* the main 
line of production of Union Carbides 
in this country. How’ have they sud-
denly developed this expertise ttbr.ut 
garment production n̂<i garment ex-
port? Then, bicycle parts, marine 
products—prawns and shrimps? So 
this is what is intrigu.nn me Tins 
has not come all of a «udden. As re-
gards FERA, only on the 16th or 17th 
April, a news item appeared m The 
Time of India.. .

SHRI H N. MUKERJEE (Calcutta— 
North-East); FERa  is . a fake

SHRI TRIDIB CHAUDHURI . . 
where it was stated—the news was 
perhaps leaked from the concerned 
government department in order to 
reassure foreign investor in India— 
that the restriction*, il.at wer* placed 
on foreign exchange operation*, ihe 
repatriation of profits an-1 all thaî  
Indianisation ,>f equity capita!, all 
these things have relaxed and 
diluted so that more multi-nationals 
may be induced to com*? here,

Mr Orville Freeman’s narrv was 
mentioned in the House this morning. 
He not only demands that the cli-
mate for foreign invertmsrt, fhould be 
made free; after meeting our govern-
ment leader*! and the Prime Minister 
he alao expressed a guO<3 deal of satis-
faction that government pjhey in India 
is now very much conducive to foreign 
investment, that is, to the operation 
of multi-nationals.

Government must, therefore, dearly 
tell the House what is their policy «nd 
what they intend *o do. 1 need not 
go into various other field* nor have 
I the time to do so, But I was glad 
that Shri Azad made a mention o f  
the operation of multi-nationals in 
Chile. Now, what, was the principal 
multi-national, corporation whose 
hands were active in Chile9 it is, the 
ITT. We might think that we are free 
from the operations of ITT in India. 
But no, ITT has a subsidiary in the 
United States which is in the hotel 
business—Sheraton Hotels. Sheratons 
have already opened their operations 
here and those who haw gone to 
Bombay Oberoi-Sheraton know how 
they have combined with our mono-
polists an hoteliers. How those people 
the Indian partners of Sheratons, are 
encouraged to intrude and take a hand 
in politics, vou all know ITT has also 
another subsidiary—Bell Telephones of 
Belgium Bell Telephone? supplied 
cross bar equipment to our telephones 
and i* is still causing headache to 
successive communication ministers in-
cluding. I think, Or Shankar Dayal 
Sharma. So let us not feel compla-
cent that ITT is not operating here.

All the big foreign companies end 
multinationals have their eye on India 
they are active m India What is, 
however, most frightening is the atti-
tude of our government. Only some 
years back the president of General 
Motors came here arid they had some 
kind, or still have some kind of ar-
rangement, with Hmdusthan Motor* 
and Birlas General Motors is the 
biggest multinational corporation in 
the United States. When th4g gentle-
man came he was received in Bom-
bay by the Governor himself, the 
Rajyapal there and all the minister* 
linked u p  at San*a Cru2 to receive 
him. Then he stopped over for a few 
hours in Delhi and he was given 
special audience by the then President 
of the I«dian Republic. Then he f*ir' 
to Calcutta, to the Hind Motors 
performs his opening ceremony for 
the Birlas, who are their subsidiaries
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So let u* not think that the GMs, 
m »  which did Chile and overthrew 
Allende, are not active here. They 
ate Very much active here, with the 
connivance, concurrence and agree-
ment of the Government and ruling 
party. These things should stop; that 
Is the general consensus in this 
House. I should Uke Mr. Pal to ans-
wer on behalf 0f th® Government 
whether those things are going to 
stop or not, He must answer that on 
behalf of the entire government, on 
behalf of Mrs. Gandhi the Prime 
Minister as well, whether those things 
are going to stop 0r not. It is a 
question that I put straight to him and 
he should give a straight answer.
This is the unanimous demand of the 
national parliament, the united de-
mand Of the whole nation, the whole 
of our people. He must answer it.

*■* irm  ( im ft) : m m fk

j f , ? #  Wft SW5PTT ft fa  JWT* 

fk m  Vto JfTSff *  W  ’T37T *  *TPT%

Srfasr $  w r r  «rr

m c^ rfrm r  m w r *  

m fz m  ttptt 1 qTr*Trft*rf 

$#f%  3ft TFJt vrft^iwr ft, s f -

rrifm  ft frm

*m  ftfo *  $  w n  «it 

3pT#hBT^%f3r^f j r  ?wr> *rnr% v s  f m  

3trt Ft anp **r " ŝnrr T̂|r%

f t 1 3 w r  m w  tw t f —

wnr%qpr?r f i f r w in r anpi

* w f« r w w  vm rfW r, $  $

?*» JTFtRT V *Pftf 3TPft

ft ? t(f?PrW  T̂3T ft. 

sfti- ft, *rcr t o  *  **$ *r?r

ft— $  TO ^TOTJfFT 
"In view of the latest disclosures 

in several countries of the subver-
sive and corrupting activities of the 
multinational corporations, this

House urges upon Government to 
exercise the utmost vigilance against 
this menace which confronts all de-
veloping countries and to take con-
crete measures to bar the entry into 
the nation’s economic life of foreign, 
and particularly 0.S. multinationals. 
Here I have suggested an amend-
ment.”

*TSWTft? SfcT
Sto ft, SffipT %*( $  qfofrjuwH
tTffe w\f i r * * 7 %̂ <ft# n rrq ft  wart 

’RT'Rr ft I fa *  Sfct
m k ft ? w  v M ,  *ptt $tr 
*rr sp* htptt rfr Tsr*r, <n?TT

f a m  ?>? 1

n xn fa  3fr, »n«w -*0%% ^  w r  
vthjt * %* St 1 VTT<T-1TW473r 
fir* mzrr
iftftsn t 't r  p i f t —

m  ft ,
f«Fr ?w % Ppt fw  rrrjr f’Frr «n 1
*fraR »TT?55r ^  5fTT aiTT f a  f^ T

w f w t wtt t̂n̂ rcnr t  * fanf»Fr «nff £mr, 
t  I TT

<nrqr *r £pn 1 ^
spgt «rr— v T ^  ’Tfiî rfOTT *pt 
spfjt, ^  V Tuff m  iiw pr sp̂ ir 
«r^ ***** sH  *m m  * r w  
?an-3f^ ^ 'r  t'»r 1 ^  ^rss fs j fs s m  

?rni«mw ^ rr 
ft f - f  ^.rr-T ^ f r ¥  wtt qr 

<Rtnr *fr»
ft Rf nztr

^rf^;-~^PT w  ft i

*^fr^PiTTTr*T4rir?t^f s n t— !ht t

srrert, W  SffiR tr^f^a^RT
*r t fw r  t  — t o

’Tt?-
arlrfT«f ** t
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[ «fr $ST *I«TT ]
*rtf gq»3T*ITSft $  flTRt f  5TT 

tqflfrijwy
STHT*f^|» m ift m <n*W w t|? 
tp m  «R«Rr|fv cR T t ÎTTTT
WgfT |*fT ^  I % 3*T «n.
T O I  *TOT T8TT | , m f c t * * -
T if?  *w> § ? 5*r I  fa  5 *
ScRTWT W P ? , STCJJ % TT*
<R f»S\ f^Fft S|?t ^FT *rfY WT ^¥TcT 
«fir I ^ ^ r fc fa S P T  ^ ,f3R fr  
?Ft ?̂npT  ̂ %r*t ^  «rwrr 3n?r 1 1

TPFlftY ?T 5RT»HT PT?t STWT,
%** tz  1 <pp «rrf , ap̂ T

o t  ftywrrew t  > smrm-tsmpr 
tfV t tcet  f ^ r ,  f s ^ iR  

% «n* % *f> t r̂mprr |, *ns®r 
TPT fm  , %f^T t  *̂F 3TRT
s w r  g  fprffrr &  tpt $m  
*tfp | a frw ft  sRnft ®rr 
^rr | i $  snr ^ ppt  ftr f^  
g ?ft *r# i 'R '^  ficTT t  i *rrr ?rmr 

*7<r ^q^rft«»r^FT%
forr %  ^ ira^r | i $  

fiT$ faffPTW ¥t 5TRT W 5  ^  £ I
srnrrc % srcr «rH yrrer<K 
W f  fir î §fow % ^ t  *r
<rre£ g f ? tprrt % 
viVM^F^Hfar ^ f? R  wrz vrr
jftr t  m  fa* *r wi%
*f t  T ^ n w  «rr?

The issue is how to get foreign 
investment o& the terms that are best 
for our national goal,
*r?s*r$?rP7 i r r r '^ q r f i r ’nsqrff
*rt ft , irrr % *rnr f̂T^r arrr jprr f  i
*W fr̂ TT ?n^*r ^t^TPt «FT%f <t t

*rrq r  sftrfr & i ?rm ^ m *
^rr ^  | i ŵ nr ir^srf n r *

f i t  at W tt % ! « ? * (
^ % f ^ r  irt# j w  rt m tH

^  f%  ?  f ^  f̂aftBr^r ? r t  t

^rfVr orsfTsr srr?r w  f  1 3ft c r t
VTT V̂ TT ^  | >3rr % f ^  *FIT̂ ’PT̂ ’T 
‘'flfR fT fTSFlT  ProSr ?f*T HTSft ®r WHX
t  irtr ar̂  w r  f ^  ^  «n^r r̂
«Rf*T j 3?T »mfSrjff jpt 
t t f t fJ r  T5TT3!T WTOT^ ITTI5® f »  W it®
^ ftfTT f<TT tt f  * fT?T% *ffcr tjap 
snapfv % rm  fRi^
T5T , ^ t e l w  f̂ f=RT f>TT I 
Tft ^  2TTH- ?ft% ^  %m
$>rr m gn^V ^ »

■sn srnr £r t ? , r r- r  j  w wmt- 
f r n  % % 6o <m  w% 1917
q1 Tift t ?rf>r’n - « f * r ’T'Pfr ^  
«rr*r <*>r T f%  t  f r  5 *r |  i
r i^  % t  % f^ n i  ̂j  f w  %

i ?pr* «i?t *inr *t m x  T tf ^rq?ft 
bt?t)- ft ®r̂ r q3f)rf T *tr?m f f«r m  

spy ?if^T *['r 7’n i 'f f t ivm  jft i 5r̂  
*?% wt *r?rmr ^  f f r  rw* ? t w

?T>r ^ ’fTfPTT f  f  r  ar-7 tt«T |rqr>7- 
SR 55nw rTt 7T i? TTT̂ Va *R?^T
«tt% f r  tt^h- it q ?  «nfttr*r w r 
f«r*rr r̂*r faw# fT£TPT ^rr^Y 
^rrr i ~3»t % r n  I  *

^ *pt  » r w  ^  ^
f% j j t t  ?*mT srst r̂'Tf̂ mr r^r. 

<rk *r|wjjl 9xvrd  irfeVTfort
«F> m ft SRft ’ ^t fTTf̂  *3sf

«rr^ wttt r  4f < rvr| ^  ftm
v #  iriw ^  arr̂  

r r  ^5ff ̂  f^ ft y g rfSwl %
wrm r ^wrTf^fiR s r t  r j . .
^  £?fT ^  TTfTOTW < ^ T « Y % r r v m

* m 'f ff% T | | . .  .w& 
ftinJ trrr ft nf wrft T**ff it 
^  % t  *  ftwrftnfhr n apfî m w f -
TT?r Wrf^1TTt»*jfJT W*b m  T ^ l | “  
*0£ 1917 I  I R  I t  VS
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vrttfifh  «»!% srr tfc f  i”  i » i 7  it
wr?r 1 1

ftar «rr fV f t  ’■raft %irw *w - 
fawt irRft $ swr ̂  % ftftt
'"ttffpt, s fa  3ft v t^ t n r  §[ w
H UftSPT ^TT I

«»m ffr * $ W  : * t  £W *P$

"and to take concrete measures”

nr *  * 1*  f t  m  *rr vtfft $ * t  *w  
* t i

Concrete measures may mean 
amendment or maybe something 
more. •

SHRI M. C. DAGA: I want to under* 
stand what are those concrete 
measures,

$  % ap̂ T f t  *R ’STfT 
|o w to  Srw^wrtfTOFrsfT^S 1 

fiRT WflRT* if Zt*t *TTT f  I 
«ffa ifar % 1 qfa 3TTPT t  I

•ft f̂flflRT Wf UWW : % 1FT% UN
vt *f?r vrftnr w tv  t$t 1 1

aft inf «Tm : vrfiror vr
f ’TT 5SWW 1 1

f t m*wwiwitwraw: 3} £
f*r sfTftrar n £  % w  1 1 ^ nr at? 
v n n v»r*T ^ i m fa*
1 1 vrfm . * *  nr ax* tr m * K  * r  
« r « t f  1 

*  ¥ff ^ r

No, Sir; Are you favouring him? Is 
lie allowed to speak now?
544 LS—10.

SHRI B. V. NAIK: In the Resolution 
“bar’1 is the most operative part. It 
means, "barring that”.

SHRI M. C. DAGA: I have already 
said in my amendment, “whose past 
history Is full of corrupt activities.”

^  tr fr fe  nfr * *  i t^ s r
•iwfto f t  for f t
qrsr ^  w r  t  srr

forr? *r % 1 nrfoT f  
*r «r$ *rr f  ? *̂ r ̂  Fsnrfo* Sr
T^*PT*n?r§ 1

MR. CHAIRMAN: Is it "known
corrupt activities?"

SHRI M. C. DAGA: Yes; I have
already moved my amendment which 
says, “whose past history has been 
full of corrupt activities.”

MR. CHAIRMAN: Is it “known”? 

SHRI M. C. DAGA: Yes.

MR. CHAIRMAN: “known” and
“announced by their own country?”  
Not till then? (Interruptions).

•ft 3 * t o  «mr $ *rre % q^rr 
s& r *rff w  1 if % ^  «tt f r  v t f  

fiRft f t  f*ff ^TT3i fr?3T £
srr% 1

1 *rnr
h t t  5T $  ’FT’Tr f  ?ft | »

1 1 wrr v ff i t t  t o t  ^$?r 1 1 

i ir r T ^ r f^ ^ T fv n r  ̂ stepPT *rt?TT  ̂
wm f t  f , t  ^  *ra
fti ?r v  qfrrihpy "unpr % 1
l i t  n r  «T f w  tar^w r ?ft f  
nmrar k  v ft  <11*  1 1

X* IWff HTf ̂  f^?1T j  I
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SHRI VAYALAR RAVI (Chlrayin- 
kil): I rise to support the Resolution 
moved by the respected Professor 
Mukerjee. It Is well-known to the 
world to-day that the multi-national 
corporations are instruments of ex* 
ploitation and spying. Their activi-
ties, especially in the developing 
nations, are meant only to exploit the 
poor more and to take all the benefits 
back to their own country. They are 
indulging in economic, political and 
other activities. Those political activi-
ties have now come to the surface and 
this has led to a lot of criticism in 
our country and all over the world. In 
their own country, it is being admitted 
that the activities of the multi-national 
corporations are not desirable.

16.44 hrs.

[S h r i  B h a g w a t Jha Azad in  th e C h a ir ]

And they are indulging more in acti-
vities against elected governments and 
are working as instruments for the 
most notorious organizations like the 
CIA. I need not go into the statistics 
about the money they have spent in 
different parts of the world. The Chair-
man has dealt elaborately with the sub-
ject. I will give a specific example. Some 
multi-national corporations have taken 
advantage by giving the plea that they 
would export certain articles and thus 
they have obtained the licences. Take 
the case of Philips. There is nothing 
new in whatever Philips make; there 
is no new technology. They are nothing 
new to the country. They are produc-
ing which we cannot make ourselves. 
Take the case of radios. It is so 
simple a thing. Their licensed capa-
city is 60,000 in Calcutta. Subsequently 
they started a unit in Poona. There 
also, tfie capacity was 60,000. Without 
obtaining any licence from the Govern-
ment. they went on to produce 3 lakhs 
in Calcutta and about 6 lakhs in 
Poona. The DGTD and the Ministry 
of Industry are there. They are ex- 
peceted to know the amount of pro-
duction for different periods. They 
have kept quiet. The Minister cannot 
know everything that is going on. Hie

official concerned must inform the 
Government to take action. Similar-
ly, the DGTD must take action. But, 
as you know, the notorious activities 
of these corporations are preventing 
the officers from taking any action. 
Sir, you know what 1 mean.

In answer to a question it was men-
tioned that the total production ol 
radios in the country by the foreign 
groups comes to about 2.2 milion. I do 
not know what is the wonderful thing 
in a radio that_ it has to be produced 
by a multi-national corporation. Also, 
out of this production, the foreign 
companies gave an undertaking to the 
Government that they will export 20 
per cent . But I understand—I speak 
subject to correction—that the Minis-
try could not make any assessment so 
far as to how far these companies have 
fulfilled their export obligation. The 
Government say in reply to a question 
“this position is under verification by 
the Chief Controller of Imports and 
Exports, who is responsible for moni-
toring the export obligation”. This 
is a matter which should be pursued 
further by the Ministries of Commerce 
and Industry.

Then, take Dunlop or Good Year. 
There was a report in the Times of 
India that these multi-nationals are 
bribing Government officials all over 
the world. 1 do not know what is the 
position in India. In answer to a 
question in Parliament it was stated 
that the total profits of these four 
Companies, Dunlop, Ceaf, Good Year 
and Firestone came to Rs. 117 million 
last year.

I will explain how they exploit the 
people. The rubber growers of Kerala 
do not "get a fair deal, even though 
Shri T. A. Pai is sympathetic to the 
rubber growers. In fact, he took the 
initiative to make them export rubber. 
The price of automobile tyre was fixed 
on the basis of a price of Rs. 1*000 per 
quintal but these companies paid only 
Rs. 600 to the growers. Moat of the 
rubber growers in Kerala, who number 
about 4 lakhs, are small growers, and
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they have increased their production 
during the last three years. But these 
four companies, who control about 80 
per oent of the production, pay the 
Stowers only Rs. 600 while they are 
^charging Rs. 1,000 per quintal and thus 
making a profit of Rs. 177 million. This 
is how tt]£ foreign companies are 
functioning in our country. They are 
exploiting the local market and the 
local people and not paying them what 
they deserve. In addition to all this 
they indulge in anti-people activities 
and commit economic offences.

Only this morning it was mentioned 
during the question hour that foreign 
companies would be allowed to have
51 per cent participation under the 
FERA on the pretext or plea cl export 
obligation. But there is no fulfilment 
of export obligation so far. On the 
other hand, they are exploiting the 
internal market and killing local initia-
tive.

We all know very well the undesir-
able activities of Companies like 
Dunlop and Philips, who bribe the 
officials to get whatever they want. I 
ftave mentioned these two names only 
by way of illustration; Ihey are i*ot 
exhaustive. The activities of multi-
nationals harm the country in every 
field. Because of the activities of 
these companies, the domestic entre- 
preneurs are suffering m the radio 
industry as well as in the field of 
rubber, whose number runs into lakhs. 
They are producing because the Prime 
Minister has given a clarion call to 
produce more. The growth of the 
nation lies with the farmers, hut they 
bave been looted by the multi-
nationals. So, I believe there must be 
greater control and every effort should 
be made crub their activities which 
Include toppling governments.

tit w n w  vg* (*rfewfr) : 
t  fa  srt ifo r  f i r m e r  v jta  

| arr f fW r * r  t if fa  I  frtft- 
‘ xtrK *  faftffw  f  W v t  

tifm  % qr*r i #  spr v m  3
«NfT f$arr *m , w m  
n t i t *  i r i r  v t fw -

sfa t i t  i 5f«wrT t  ^  «rr?r tfrfar 
$  > fa  fbrsrfV
tF St wr q v  $  tit t o  w k

|  f̂ r 3fr 5ftir?r % %*tit
f̂ TT STTIT, ^RTt V* ^  tit *7# 

tit *5tTtr W T  if
f«RT ^  I fa ft

fW V «ft ^Tffr
% m k  f W  ***$ «#  w  fc. fa  C*
sr«r vrt

*r ^rrfrr 7t ^  *r *Fst
ST*ft T=r *§prfcT !fV  fo fc* ?  tit 
sstfst % *n’ i
'̂PTT ^Orqrpft *3 ^  -^T % I

*  *rf jf q r  *V i t -

f»P? tit til ^TT'RT7’ «yt, if«Mf«F4 
JfT  % fat* 5FT’JTT tit,

ofTTTTT 3f»5FT f w  STlT̂ FC ^  
JHRiteS 3RT% tit vtfsm  tit \ 

v n r r  f r  f K t *  *r V*
t/t mm  53Tf§%

sfTC STP? 5*«Ft TT f ,
f ,  T W  oT̂TT f,

(rap? ir 3ft wmjf̂ tT7 Wifi f  I

%Pft m *r f̂cT̂ T'T Nr i #
^  *rf 1 fr 

fe rr t m3ft t o  tit, ^ rfr, ? iq rr «rrf« 
tit 3rtt ^ r, ^fr TT*r f f ^  t  
fw sfttfsr 'ftrzfm tit tit

r̂tfvnr tit ib. ^ (P tt
^  tit tit t  « ?nrr ^  

h  f̂ r 5rr% ^  tit
^r.% *vtt f ,  tit

w  t , tit
t^ F f t o t  I  ?ft 5»r *-***»

^ It ’n if  % Pwr |

t̂ wit VtMlW Vfito
% t  fa  *r*w? ^
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tfr **r wm ^ rrr f r n  %  w w ft 
fcr ir *rr $ ^wst fawrr 

Tter fTt T^r I , v t  m r fm  #  f^ r - 
fa *  km it WTr-rrr faur |, jpranr tm  
fr r  TfT 11 V &  wrr f t  
3TTT> t  f r  tW**T SfTT% Ir v t f
r o  tFnrrr *rrerr | i *%
<st* % f>  *r«T fy # ^ r  
*rtft f w  Jrrar<for t  i srsrfr qrr t t  
4stf**ro |, %*r $ I tP r  fT*ftfa*r 
^  1 1  3 *  f r t f t f t t  #■ far** %rrr f a t -  
star «f^¥ f f t n  % f*m fTT q[fr 
$*T* apt f f f t ^  «FT% apt w hfw  TT 

f  i fm fr  »wrf*nn *ft arr^- 
3TT ^  f  I f j?  >fr «F3ftfrqr, ^TFT f*TT 

fpT$ *XS wr T| t  I f*T
tfr irrc qrr *% f  ;q ft fa st ift w f e  
fft »V rfts% Vt vtfsnr JTft rft t  

qftfirFd^r fa??*r * t  
* t vtftrvr *rft f?t fc, qw ^ ng* ‘3 *^  
^r% «fT v t f w  ^  ^  |ti ^7 
**t f  **ft& * k z w ? *w t ft, wrr Fm t 
% *ww % «n*t | v *  r ^ p  spt »ttst v r  
,|w  *fc f .  w  r ?

t |  f  i $r% fn ft n v i^  vt 
ttfrw  wr^ wrt W w  ^  ^  t  
i f f r tnw  % fowt irt^E ^fr i m  

ift vffirvr u ft |, ^  *rta*r
fftSTfVpT ^TC? fftnr «WT *̂{TiT- 
5TT jfortf»T T  «ft i ft  3 T O t «r* r  «R %

apt *tf*r*r *St 11 w ft * *  *  f ^ -  
f«wr ’Pt vft t i w m  %«rrV «im 
| v tr  f t f lfo w  im  | i W%*r 
Tff v n m  % f ^  ffr «n%
^  afar̂ T t o t  t ,  *̂r <rnr^t 

srjftr t  * * *  ^f, ^
SflT ^f&TR’ I

^  ^  t|  |, w z f t t r t *  
f^rtS fins <ft fw T  1 1
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^  m  fi tm  #  tr, rf^ ^ r %  &rr$ 
*n  ̂ f®rr vrt*r fuf wra*fr
jPw r ^  | ^  # 0  mrf* tr»
v t  fM v  w ?w  ^  1

WfelTTfoir© •ft ITf^Wrfst |r w it 
ir m m  *wt ^ fv  *  fa*r ^  tr f ^ w t  
«nr**aw, ^ t  ^  ifpfr

^  t | |  1 fir  ^ f t  %
^ gwrflwa qy ^ w , fTir<f 

^ m r ,  w h t t t

1 1 ^^r^TT^’Psfr artful £ » 
?fto«rrfo^o % frT?:*ft st*t**5t wstp^
f*rr^ itijt ir «nr% ff,

st t t ut  »rarr | iftr r^, ^  ^rifmr
»fr »r*rr |  i

?qr̂ - r£ crs-R ir 
(jfiwiHi *r ̂  1 f̂r f̂ ?r% ift «ft*r

^  faft no ^ 0  it* 
Ir fir*? %jft =5nf^ 1 *ftfar*RJrf?F*r xrr^A
IR? i^t *PT fTJRT ft I ^  3TfT 37^
i f f  i t  fw ^ T  # f r  i tjqm  ^ # -  
flF ^ rf^  5 *n|r ^  b o  t k s z  
?frr ^ fm t ^  T ^ r  |  i tjiftw ^r^r 
^Tr̂ nfr wft t^ rr  % f%ir »"f sr^rt 
|  for irrr^t w t  v r  2f ^ ftTFs rr ?t, 
« f  1w9 srwff ift7" <rt ?rw€f
ifttnft«F?^T ?t*fr wrf̂ T i >% T itm ^  
I ,  % faw « " T  *r ?r?ft
v f f f f  w i  ^ p fh sw  h m  f^T ^ t 
^  *rtf  w*i ifm  «rgt # n  
w rH i ?*r vTfr % #
<$f*Rr w win tyrft *ft?Rr ir xtfafiz 

•rr# *r|t $ t ir*wit »nj w  <w*r 
^ ’fRvrr ssni%-̂  i

SHRI VASANT SATHE (Akoln)  ̂
feel encouraged by wfaat you have saic 
in thia. That ig why I have decided *< 
participate m it  Whether you brtoi
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ihi* resolution or another resolution, 
Mr. Mukerjee is goto* to be a cry in 
wilderness for the simple reason that 
the fault does not lie either with your 
intention or with the intention on this 
aide or the Intention of the people who 
are exposed to CIA, others and America, 
the fault does not lie there. There is 
no dearth of good intentions. The fault 
lies in the system. As long a» this sys-
tem continues where a few get the right 
by accumulation of the result of the 
many in their hands known as capital, 
where a few get the right for that accu-
mulation and exploitation of the any, 
whether within the country or outside 
throughout the world this malady will 
continue, Now who is a multi-national? 
A capitalist in one country, a mono-
polist in one country becomes so strong, 
so powerful that he wants to go all 
over the world. This is how' imperialism 
started in one State and wanted to 
rule in other colonies. This is nothing 
but a new type of colonialism. The 
Prime Minister once described this m 
the United States as neocolonialism. 
This is a new imperialism, an economic 
imperialism as descnbcd by a man like 
Mr. Gtarar Mayrdal

As long as this type of imperialism 
remains, is allowed, the wrongs will 
exist The other day, the Minister was 
there to hear Raul Frebiseh. He des-
cribed this as the philosophy of growth 
of the centre against the periphery. 
Whether the centre is in the United 
States or it comes in India, there is 
an Indian centre also which is exploit- 
ing the periphery and this centre will 
always be hand in glove with the centre 
abroad. Therefore, this exploitation will 
continue. Unless you decide to change 
the system of exploitation itself, I am 
afraid, you cannot stop this neo-im-
perialism coming in. You will always 
have some person to open the flood-
gate in you* country because that per-
son or that institution believes in ex-
ploitation. How will you stop the flood 
fate? How will you atop the ensanles 
coining in? It is not a question of at- 

this or that one company or 
anofticr company. I am afvftld. it ia

your present philosophy which encoura-
ges the hjflb consumption society. We 
may shout and cry hoarse but that ia 
not going to affect them.

17 tin.
I may tell you that there are those 

few top people in this country who be- 
live In three Cs—you mentioned about 
them and you added one ‘C ; 1 was 
thinking whether you were going to 
say, Colgate—that is, Colgate culture, 
Coca Cola culture and Cadbury cul-
ture. That high class society, those 
gentlemen, when they retire in the 
evening, go to Oberol Sheraton and sit 
across the table. They laugh and say. 
how foolish these Members are; tUey 
are crying hoarse and moving this sort 
of resolutions and all that but they can. 
not do anything.

Now, it is these multi-national cor-
porations whose annual income is more 
than the entire national Budget of 
this country, not only the national Bud* 
get but, probably, the national income 
of this country who matter. How 
powerful they are. They have already 
bought—you were saying, they will 
buy—everything and they are ir con-
trol ol everything. We can only about. 
We will have our satisfac-
tion that we have done our 
duty. But the real rulers sit 
in the evening in the Oberois. in the 
Sheratons, and they decide what the 
policy should be. I do not know how 
our great dynamic Minister is going to 
meet this challenge. But the will to 
meet this challenge is there. I have 
no doubt about 1 hope, he will 
succeed.

THE MINISTER OP INDUSTRY 
AND CIVII, SUPPLIES (SHRI T. A. 
PAI): Mr. Chairman, Sir, we hove
been listerfing to some very enlighten-
ing speeches on the working of multi-
national corporations.

Before I go into the subject 1 must 
say, since my dear friend. Prof. H. N. 
Mukherjee, had to make some person-
al observations about my absence, 
when he was making a speech, my ab-
sence was not intended to be an insult 
1 have always valued my privileges «a
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the Member of Parliament first find 
those of the Minister next because ttfat 
is more permanent.,.

SHRI DINEN BHATTACHARYYA 
(Serampore): You have got alieady
doubts.

SHRI T. A. PAI: I have no doubts. 
Everybody has to cease to le  a Minis, 
ter at sometime or other.

It was very unfortunate that my hon. 
inend thought that I was evading the 
issue. When he was to move the Reso-
lution, I was present here on that day. 
He was no! piesent because he knew 
it was not coming up for discussion. * 
waited for an hour but found out the 
truth and went away. Subsequently, I 
was away m Europe. I had gone to 
Hungary for negotiating as a Co- 
chairman. Therefore, his observation 
thnt the Ministers are away anywhere 
when the important things are coming 
up is not called for. I hope, he would 
understand me properly. S>r, whether 
my other colleagues are present here cr 
not, I can present the Government of 
India’s views on this. Bui I rever 
thought that my colleague Mr. Mrurya 
s less competent to do so* my a^* 
sencc, he was quite competent and 
authorised to speak and as an Hon 
Member of the Home who has bm-me 
> Minister, I think be shares the same 
■esponsihility as mine and it should not 
>e said that, because I was not there, 

was evading tbe issue, they should 
tot question the competence ot my i ol- 
eague.

My friend has also referred to me 
as a paladin of the private sector pro. 
ficiency. I went into the dictionary 
meaning of this word because it wan 
used by a very teamed person, I found 
that it pertained to wisdom, study or 
knowledge. If this is the definition, I 
dont’t mind being a paladin of the pri-
vate sector. But why not give me credi{ 
for being a paladin of the public sector 
also? Today the public sector ii func-
tioning properly. I am not a champion 
of the cause of the private sector at 
all: so far «s the economy of tbe
countrj goes, and we have accepted 
mixed economy It b  my duty to aeft

that ail sectors function properly be- 
cause they have been created with a 
tremendous amount of borrowings from 
abroad for which our children and 
grand-children are going to pay; and out 
of savings, which come from the pub-
lic and which have been mobilised by 
the public financial institutions. There 
fore, when they sometimes Jteil me that 
I come from the private sector-truer 
I was bom there—does it mean that all 
those who have been championing the 
public sector were bom in the public 
sector? What is this classification? I 
don’t understand it at all. I have been 
heading public sector organisations and 
I think, with all modesty, I can claim 
that I have run them successfully, 
bringing credit to the public sector. 
Therefore, to attach Ifibles so easily, I 
think, is not fair.

I want to say one thing I have 
stronger words to use in regard to mul-
tinationals and I must point out that to 
say that the Government has been 
encouraging multi-nationals and that 
the Government policy has been to in-
vite them to come into the country is 
a travesty of truth.

AN HON MEMBER* We want 
implementation and not words 

SHRI T A PAI • Wo are implemen-
ting it and I can give you the facts 
and figures Of course, you may take 
an individual case here or there and 
say there is mis-demeanour or misbe-
haviour on the part of somebody or the 
other. Whenever any such thing is 
brought to my notice I take note of 
it. I am not championing any of the 
irregularities that are happening in this 
country and I do not want to delibera-
tely allow any of these things to 
happen. This has been the cumula-
tion of history in this country.

My friend talked of Colgate and 
reservation of tooth-paste for the small* 
scale sector. Reservation is one thing 
and somebody’s making it is another 
The small-scale sector does not feel 
enthusiastic about making tooth-paste 
To prevent expansion of the tooth* 
paste industry among concerns liw 
Bengal Chemical# and other*, we to* 
posed excise on fham Instead, owl once 
reservation com**, the bigger aw*0*
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cannot expand in this field. To protept 
the Mutt'Scale sector we Mid that 
tooth-paste made in the small sector is 
exempt from excise levy. And now, 
the net result of the non-performance 
of the small sector is that it has given 
the monopoly to Colgate which has 
exceeded 200 per cent of its capacity. 
Now, how to get out of it has been the 
problem—if we stop production and 

if there is shortage of tooth-paste there 
is a hue and cry. Therefore, I have 
been deliberately trying to get the 
small sector to come up in a big way 
and we have to see their marketing 
abilities as against Colgate for it to 
become a competitor. Jn fact the ex-
cise that we had imposed on others 
has not protected the small scale indus-
try but it has penalised the consumers 
here in this country as they have to 
pay a higher price for tooth-paste.
1 am only giving this mstauce to show 
how we have to cope with problems 
in handling a situation like this.

Sir, some of the multi-nationals have 
become very powerful: they arc small 
States by themselves. Their one obli-
gation is to themselves and noi even 
to the country where they function. 
Their interest is m their corporate en-
tity and makmg profits at any cost 
has been a mission of theirs and, there-
fore. they have been functioning throu-
gh their branches in various countries, 
depending upon circumstances, and 
have not hesitated even to meddle in 
politics sometime*, as in Chile. There 
is no doubt about that In fact, even 
in countries Uke America, the point 
you have raised, they must be worried 
about the corporate wealth and tbe 
corporate challenge that these insti-
tutions even pose to their own coun-
tries. To say that they are more loyal 
to their country Is also not true, In 
fact, there was an instance; the classic 
example is that the American Exxon 
OJJ Company refused to provide fuel 
to the American Seventh Fleet during 
the 1973 oil crisis. So, you can see 
that, even the Seventh Fleet could be 
deprived of oil if  an American com-
pany made up its mind no* *o give it. 
So, whether we like it or nbt multi- 
nations do e x it ;* they function in 
atom then on# country. But the whole

discussion revealed a confusion—-fore-
ign capital as against multi-nationals. 
If you are saying that no foreign capi-
tal should be brought into this coun-
try at all—wherever it may come from— 
then take that decision. People have 
been decrying, in the name of self-re-
liance, any technology being got. I  
am not one of those who want foreign 
capital for the development of the 
country, if the country is willing to 
accept the discipline and compulsions 
that go along with it. You cannot 
have a soft life and also preach against 
foreign capital. Where do we get 
the money from? Deficit financing 
may be a source, and you may say* 
•tax the people as much as you like’ 
But savings in ihis country have been 
given a go-bye completely. After all, 
it is those who have, will have to save, 
whether it is working class or whidfcu 
ever other class it may be. It may 
come in dribllets but it can come only 
out of savings We have a funny at-
titude in defining what ‘resource* is. 
If the entire working force puts one 
hour extra labour, >s it not ‘resource’? 
But we are against productivity, we 
are against anybody working harder. 
Then, we call it exploitation. This 
kind of work is necessary to build up 
the country, because, if we do not have 
money, we have human resources 
and we will have to find out how these 
resources can be effectively put in use. 
Why do we want this investment? 
The point is, today we have a very 
large number of people unemployed. 
All our policies are to protect those 
who have job. But those who have jobs 
do not seem to have the responsibility 
for those who do not have jobs. Soon, 
we will see where one person is em-
ployed, his own son and daughter, 
having been educated at high expenses, 
going unemployed. Can this country 
tolerate this?

Today we claim that we have got the 
third largest trained manpower amo-
ngst scientists, technocrats and engi-
neers, after the USA and the USSR. 
But still we have not been able to 
mate use of them. Ant they not our 
resources? Therefore, while we have 
today become, i »  my eyes, an indus-
trial country with a strong base lor
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industrial development, of which we 
have reason to be proud—and we are 
as good a« any country In any field 

' of activity—that does not mean that we 
have all that we want. Look at our 
agriculture. In spite of being a Mima* 
ter of Industry, I do claim agriculture 
as the basic industry of this country. I 
do look forward to the day when we 
may become the net exporter of food* 
after the USA. I do not see any rea-
son why we cannot do it  But I also 
know that our agricultural resources 
should be linked up with industrial 
development—not horizontal integra-
tion, but vertical integration —because, 
for agricultural expansion itself it is not 
enough if we are satisfied with the 
primary produce, but our industries will 
have to be more and more agro-based. 
We want technology for that In the 
United States, they have found out a 
technology for producing nylon ou( of 
castrol whereas we are making nylon 
out of imported crude. Therefore, if 
that kind of technology is necessary, do 
you think that we should or should not 
get it?

Whether we like it or not today, 20 
to 25 per cent of our export earnings 
are required to pay off our debts— 
debt services and instalments—nearly 
Rs. 656 crores. Whether we owe it to 
the West or to the Socialist countries, 
that does not make any difference; 
debts have got to be paid And how 
do you get the money except by ex-
pansion of export? People are saying: 
invest, on sugar, cement, textiles, etc., 
because that fa in the core sector—let us 
produce more sugar, let us produce 
more cement let us produce more tex-
tiles. We know that these will provide a 
few more jobs. But the difficulty Is that 
we have now a situation where, once 
we produce even these essential 
commodities, markets fo  down because 
the purchasing! power o f the vast 
sections of the people ia still noi 
developed.

There is another area, we have sH 
the human resources. If we can build 
technology, utilise those resources Im* 
mediately and build up our export* 
that could be another fruitful HiML

And forthly, In our industrial 
growth, the defence p<>t«nUai of this 
country will have to be enlarged. For 
all this we require technology. I am 
not saying that we requite foreign in-
vestment, but we will have to be 
realistic.

When ihe Finance Minister has come 
forward saying that the deferred DA. 
instalments to the employees will be 
paid, but whatever else becomes due 
hereafter will be added to the provi-
dent fund, there seems to be some re-
sentment. Sir, don't you think that it 
is the responsibility of the labour lea-
dership to tell everybody that this is 
not being srollowed by anybody, but 
this is being invested again on their 
behalf? After all, how much they will 
get They will get Rs. 50 or Rs 60 per 
year; do you think lhat it will affect 
their standard of living? R& 60 each 
coming from one million people is six-
ty million rupees. Why don't you 
encourage that kind of thing, if we do 
not want foreign capital to come over? 
I would tell you that as against over 
Rs. 20.000 crores invested in our indus-
tries, the foreign capital involved is 
only 1800 crores. To believe that this 
country has been built out of foreign 
capital is nonsense. This country, as 
the Prime Minister has rightly said, 
has been built out of the savings of 
the people, may be through higher 
prices, through deficit financing, and 11 
has been built out of the sacrifices of 
the people. If you can do it with a 
little more willingness, {  think, we 
should be able to do more, but the 
Imperative need to do more is urgent 
There is no question about it  We 
have contained inflation that is one 
part of tile picture, but the growing 
unemployment is also a real problem. 
If it has to be tackled, investment is 
the only answer and it will have to 
take place, whether in the private sec-
tor, publie sector or any other sector; 
it doe* not matter.

Now, you are talking of foreign capi-
tal. I  would recall, what Pandttjl 
himself had said In the Constituent 
Assembly:

“The objective of our regulation
should, therefore be the utffiwrtion
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of foreign capital in a manner most 
advantageous to the counter. Indian 
capital uteri* to be supplemented by 
foreign capital not only because oar 
national saving will not be enough 
/or tiie rapid development of the 
country on the scale we wish, but 
also because in many cases scienti-
fic, technical and industrial know-
ledge mid capital equipment can best 
be secured along with foreign capi-
tal".

On the basis of this, today we have not 
invited capital in the fields of banking 
commerce, finance, plantation and 
trade. It is usually a fashion to com- 
paper what is happening tn other coun 
tries. All of us have been told that m 
China all development is taking place 
on their own, but when 1 visited 
France and Germany and l visited a 
factory, I saw plants being manuiac- 
lured for supply to China. What is 
this idea that we should go alone'’ Cer-
tainly, who prevents you from going 
alone? But not to borrow the know* 
ledge coming from anywhere and to 
pretend that some other country is not 
doing it, is not true. My triend said 
that Soviet Union have their own met-
hods, but I may tell you that we did 
not allow Chase Manhattan Bank to 
open a Branch >n India for a consi-
deration of a loan. We have been 
more strong in opposing some of these 
trends, which the bigger countries 
have been accepting in spile of any 
philosophy to the contrary, because 
each country knows its interest best. I 
am only pleading that we should know 
the Interest of our country beet. It 
necessary, we should keep out the 
multi-nationals, but not the foreign 
capital which can come on our terms. 
But X can understand that we have to 
see stud exercise control in such a way 
that we have the control over what is 
happening and not controlled by 
-others.

Now, what is the definition of a 
multi-national? The United Nations 
hat now accepted the definition of t  
transnational corporation as a corpora-
tion wfeicb function* la more than on*

country. If you say that every indus-
try which is operating in any part of 
the world, if it cones to India, is a 
multi-national and, therefore, we must 
not allow it to come, then we have 220 
Indian industries going to Tanzania* 
Malaysia and so on and by what name 
you will call them? By this definition, 
they are also multi-nationals. Let us 
not be pretentious that others are ex-
ploiting but we, the Indians, are the 
purest and we do not know any ex-
ploitation. I think we are going there 
also because it is more profitable to do 
so and we expect Head-office remi-
ttances to come and we want a share 
in the profits. We would not like to 
invest in industries purely from a 
social objective. The objective is pro-
fit. But what is wrong about it? But 
we should indentify ourselves with 
these countries and should conduct 
ourselves according to their law's. I 
am only saying that even Indian com-
panies must be governed by a c°de of 
conduct. Let us go ahead by saymg 
that you are not going to exploit the 
country where you are going, you 
cannot take the example of other multi-
nationals or whatever it is. I am one 
for saying that we must ourselves. fUst 
set the example of being fair to the 
country where our own corporations 
are going. It is absolutely necessary 
that we must do so.

My friends have accused the 
Government of keeping the FERA on 
the shelf. It is not so. I can teU you. 
We have considered 855 applications 
seeking permission under Section 
29(2)A and the Reserve Bank of India 
have so far finally decided 381 case* 
as indicated below:

Non-resident interests reduced to
4 0 % ..................................

Apptoved subject to ditatioa to 
40% . . . . .

Approved subject to dilution opto 
74% . . .  *

Approved with noo-resldent inte-
rests sbo»e 40%

4«

37

9*

m
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No dilation is necessity as the 

non-resident intix rest was al-
ready below 74% . . 61

liaison activity . . .  31

Allowed on existing basis—ship-
ping companies* classification 
socictits etc. . . .  23

Winding up of cases . . 33
Pernusbion not grarted . 58

So you see now, that we have refus-
ed permission to many. Somebody 
said that the Coca Cola can have its 
own way. No. We are now asking them 
to reduce their capital to 40 per cent. 
This is, however, still under considera-
tion. I f  they do not agree, they are 
welcome to go. But once you bring 
Coca Cola—I do not know, 1 am pot 
one of those who taste it May be 
those who are fond ot Coca Cola may 
be opposed to it I clo not know But 
you know even an eminent country 
like Soviet Russia welcomed Coca 
Cola I do not know why I am not 
championing that because, they drink 
we should drink We can have an 
independent policy of not drinking it 
at alL 1 am onl> saying that to make 
a virtue of all this and think that the 
independence and sovereignty of this 
country is being disturbed by Coca 
Cola is something which I do not 
understand By all means ask them to 
get out for some other reason and not 
because they threatened our indepen-
dence—'Penetration, partnership and 
proprietorship by others in our 
country have gone so far when 
a halt has to be called’. These 
are the observations of our Professor. 
But may I tell you, Mr. Professor, this 
is not true and is exaggerated. Please 
do not get worried about St. We are 
capable of taking care of it  We have 
taken several steps under the FERA. 
But my difficulty is that while you 
have recommended the reduction ol 
foreign capital tp 40 per cent, I am 
awakening to a new reality. You will 
have to see what we have to do. The 
moment the foreign capital if  reduced 
to 40 per cent, the control that we have 
over that company under tbe Mono-

polies Act, under the Companies Act 
and under the various Foreign Ex-
change Regulations Act*, goes, because 
it becomes an Indian company. And 
how to get control over such a situa-
tion is one of the problems that we 
will have to face. Many fields they 
can enter without our permission 
afterwards because they have fulfilled 
their obligation to reduce their capital. 
This was not foreseen. But while im-
plementing we will have to see how 
exactly it is going to work.

SHRI K. S. CIIAVDA: Unless and 
until it is reduced to 26 per cent, they 
will exercise their control.

SHRI T. A. PAI* You must have 
raised it at that time when the Bill 
was passed 1 was not here. 1 am only 
telling you as I see it now. Now, this 
simple exercise of converting of the 
foreign capital into 40<J requires con-
verting about Rs 85 crores of capital 
every year for the next three years— 
not a question of remittance, we can 
afford to remit the money—but to 
make the Indians buy these shares at 
the rate of Rs 83 crores per year for 
the next few years, I am sure, will dry 
up all the available capital for invest-
ment In such a case we will have to 
have a priority of what are the indus-
tries which we do not want industries 
which are engaged in simple market-
ing operations or industries which are 
making chocolates or cigarettes and 
many of those non-essential things. 
We shall certainly see what appropri-
ate measures are necessary. It is not 
true that we are diluting the provisions 
of FERA. In the past many of these 
compames did not have a history of 
even exporting. Even in the case of 
Philips when they were exceeding the 
production of bulbs, the result of my 
direct intervention would have been to 
close down of the factory at Calcutta, 
employing about 2,000 people. Some 
times we have to face reality. If we 
take drastic steps our friends will come 
and say what will happen to 2000 
people working there. Even if X take 
over, 1 cannot keep 2,000 people em-
ployed. I was feeling that Somehow, 
another obligation should be placed on
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the companies like this who have ex* 
ceeded* that production that such 
INroflts that they make should not be 
allowed to be remitted. There is not 
one solution. We will have to look 
into various problems that come up. 
You may be assured that we are inter-
ested in implementing the spirit of the 
FERA. It is not a question of obliging 
XYZ in this matter. I am fully cons-
cious that foreign capital is not 
absolutely necessary for our develop-
ment except in fields where, perhaps, 
without it we cannot develop. But, 
personally, I do not attach much im-
portance to it because on an average 
the foreign capital that has come into 
the country for the last three years is 
about Rs. 30 crores per year. Do you 
think that this mighty country depends 
on Rs. 30 crores of foreign capital to 
survive? Now the total paid up capital 
of all companies in India is Rs. 5,400 
crores as against the total paid up 
capital of foreign controlled companies 
and their suhsidaries which hardly is 
Rs. 259 crores,

SHRI K S. CHAVDA: The paid up 
capital of Abbots is Rs. 1 crores and 
they are repatriating Rs. 24 lakhs per 
year.

SHRI T. A. PAI: May be. When 
we reduce the capital to 40%. some-
times expanding their pace of activi-
ties, you will some day raise a cry that 
on 40% they have remitted more 
money than on the 70% they are 
having now. We will have to see what 
are the activities they are carrying on 
and whether they are justified. I am 
not here to analyse case by case. 
Please do not be under the impression 
that I am defending any of the cases 
that you have brought out They will 
certainly have my attention to see if 
what you have said represents the 
state of affairs and what action is 
necessary.

SHRI VASANT SATHE: The Hathi 
Committee recommended reduction to 
26%.

SHRI T. A. PAI: I am not talking 
about drug*. Drugs are not covered

by the decision ol 51%. It was made 
clear when 51% formula was announ- 
ced that drugs are not covered. It did 
not cover the drug industry. It requires 
special treatment in view of the Hathi 
Committee. You cannot generalise it 
to all other sectors. That is the reason 
why I am telling you that decisions 
already have been taken the cases of
I.B.M*, World Trade Corporation, 
Cadbury Fry India Ltd., I.T.C. Ltd., 
referred to in the speech of the 
Hon'ble Member, all of which have 
been directed to reduce their non-
resident interest to the level of 40%.

Government have approved the pro-
posal of Union Carbide India Ltd., 
referred to in the speeches for the 
manufacture of ready-made garments: 
and processed marine products on ihe 
b a s is  that 100 per cent of the produc-
tion would b e  exported and they have 
been  granted letters of intent accord-
ingly.

I want to telll you—you have been 
saying that small scale sector can ex-
port garments, somebody else can 
export garments. Who denies that? 
But the question is who stands in the 
way? We are giving the fullest 
support. But to-day one reason to give 
full support to develop the garments 
industry is that it provides large 
employment and the possibility of 
export.

We talk of self reliance—to me self 
reliance is the ability of this country 
to have free foreign exchange so that 
it can buy the technology it requires, 
because some of us have said, let us 
buy it outright rather than have 
foreigners coming in. People without 
money cannot buy anything. Without 
money what can you buy? Let us have 
money first. Let us build self-reliance 
which means standing on our own legs 
even without asking tor loans or help 
from our friends. But if that is not 
possible, let us by all means build UP 
the country, wherever that technology 
comes if it Is not going to sacrifice 
our sovereign rights.

Union Carbide has come forward to 
export Rs. *5 crores worth of garments 
every year, because they have
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ability of marketing. We are one 
country who have to develop marke-
ting abilities in a very big way U we 
are to acceloerate our export growth. 
This cannot be done so easily. Take 
Tea for instance. You go to any 
European hotel now. In the meanu 
card against Tea, they mention Ceylon. 
Nowhere in Europe it is said that Tea 
is coming from India. Because we have 
believed in selling it in bulk we have 
not marketed it. Selling is different 
from marketing. India has to develop 
its own marketing potential and that is 
why 1 was very keen that if we wanted 
the capital, let it come from non-resi-
dent Indians. Let us pick up the 
marketing possibilities that they have 
on account of their living abroad and 
let us use them fully, because, we 
will have to find out alternatives to 
our basic policy of not allowing foreign 
investment or multi-nationals to come 
into this country now or in the near 
future.

It is not only one negative aproach 
that is necessary but it must be sup- 
plemented by more positive approaches 
also. Therefore, when this question 
o f exports or garments by Union Car-
bide came up we had to take into con-
sideration very seriously whether it 
is in the interests of the country. Let 
me tel] you. Sir, the philosophy of the 
multinational is, what is good for the 
General Motors is good for America. 
But I am not of that belief. What I 
believe is. what is good for India alone 
should matter and In every case, with-
out bias, we shall certainly look into 
these proposals and see whether they 
are beneficial to us or not.

As the House la aware, Burmah 
Shell Raflnerie* Ltd. have already 
become a Government company and 
100 per cent equity shares Have bean 
taken over by the Government with 
effect from 24-1-76. The title and In-
terest and liabilities of Burmah 
Shell Oil Storage and Distri-
buting Company of India Ltd. 
were vetted in Burmah Shell 
Hefinerieg Ltd„ a 100 per cent Go-
vernment company which has smce 
been renamed at Bharat Refineries

Ltd. Negotiations are in progress for 
T taking over certain other companies 
I engaged in refining, distributing, etc. 

of petroleum products.

Decisions on the cases of Coca Cola 
Export Corporation, Hindustan Lever 
and other similarly placed companies 
are expected to be taken shortly. I 
may tell you here that the FERA 
committee only makes a recommenda-
tion. I am not in a position to say 
what those recommendations are, be-
cause, the final authority, under your 
own Act, is the Reserve Bank of 
India and it should not appear that 
they have been influenced by any re-
commendation that we make, where-
by it will appear as if the recom-
mendations are being published m 
advance.

With regard to the issue of the use 
of foreign brand names, a point rai-
sed by hon. Member, Shri B. V. Naik, 
the position is that under Section 28 
( 1 ) (c), FERA, Permission of the 
R. B. I. will be necessary for foreign 
companies and Indian companies with 
more than 40 per cent foreign share-
holding for the use o f any trade mark 
which they are entitled to use, by 
any* person or company, for any direct 
or indirect consideration. This 
relates to prospective cases. Sec-
tion 28(3) relates to the exist-
ing cases o f trade marks which 
are in use. Government have* prescri-
be) certain guidelines for administer-
ing Section 28(1) (c) concerning
use of foreign brand names 
and trade marks. The salient 
features are these. A general 
permission may be granted 
where a trade mark is to be used 
solely in regard to goods for exports.

Sir, I was in Hungary recently, a 
socialist country but the people there 
would prefer to buy things with fore-
ign brand names whether you like 
it or not, like Colgate, made in India, 
Ponds Cream, made In India. This 
shows that there is market in Hun-
gary for some g f our products. I  
wouild not like to loee (hi* market, If 
with these brand n m m  also we can
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Mum sow® foreign exchange, A g«M* 
ml exemption may also be given, to
life-saving and essential drug*, pesti-
cide* certain chemicals, etc.

With regard to grant o f permission 
to existing cases, the Qovt. have de-
cided that the period should be either 
•a allowed in the registration of the 
registered user for the collaboration 
approval or upto 31-12-76 which-
ever -expired earlier. The RBI would 
deal with the applications for use of 
trade markg in consultation with tbe 
CootroUer-General of ratents, Des* 
igns and Trade Marks.

Raving said that, now, what should 
be our objective? We can say, all 
aright you want it our policy to bar 
muljti-nationals from coming. If I 
mafe  ̂ that statement it would mean 
not only American companies, but, 
everybody who is now coming into 
India will have to be debarred, which 
means, our company going out of 
India, will also have to be debarred.
I don’t think any hon. Member is 
interested in such isotationalist policy 
at all. My hon. friend has that the 
UN has failed to solve the problems 
of multinationals. It is not so. We are 
seriously involved with the United 
Nations Organisations, On this sub-
ject. First of all, our own representa-
tives are associated with these 
discussions. At Lima conference re-
cently it was reported how the discus-
sions were going on, what steps were 
being taken etc. They are trying to 
draw up a code of conduct. But I 
don't know how far that code of con-
duct is going to be effective unless 
epery Government which is involved
is firm enough to see that this code 
of conduct ig carried on. But, in the 
meanwhile, this organisation is 
doing research which is very 
useful They are talcing into 
consideration the working of 
every multinational corporation to 
see how its working is affecting the 
political, social and economic consi-
derations o f each country.

That u  of much more use to us. My 
friend has given » strong call for pro-
hibiting the American Companies 
and I do not have such phobia against

any nation. I would like to have 
acees8 to the best technology possible- 
anywhere, the same technology which 
even the Soviet Union and China ate 
negotiating for. On what terms? W e 
may not be able to get it on the same 
terms as those two big countries. But,
I do not want to deny ourselves access 
to any technology which our coun-
try may require. Even without present 
progress we may require more sophis-
ticated technology. As far a« possible 
more than anybody else; we shall 
certainly go along on our own and we 
shall have self-reliance. That is the 
reason why the Government has de-
centralised all industries which are 
bastejj on the research coming from 
our own institutions. And I am called 
upon to answer a question, why? Pre-
cisely, because of this reason let 
there not be a problem for anybody 
to use this. Let our laboratories 
also be put to test. It is 
not merely professing; but it 
is the performance that is more 
important in this country. Let ther*> 
be a complete freedom for laboratori-
es to find out what the people want 
and let them involve themselves in 
this research. So, this is one part 
of it. The second part of it is this. 
Why is it that we go to the multina-
tionals? Because, the technology is 
available with them only and because 
they are the only bodies who have 
plenty of resources and for their own 
reasons they have gone into research 
in a hig way. Sir, there is another 
Technical Committee set up by 
UNIDO. We are trying to see that 
technology transfer to developing 
countries is done through an official 
organisation! so that the technology 
may not be the basis of exploitation. 
For the developing countries, it is im-
perative. Developing countries 
cannot afford to pay heavily 
on borrowed money for get* 
ting technology so essential for 
their growth. The developing coun-
tries will have to work together where 
technology transfer becomes possible. 
Even for the developing countries 
we want a Central Organisation like* 
the U. N. tag this purpose. In that 
regard, the Government of India will 
certainly take any-stej* necessary.
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I can assure the hon. Member that 
I entirely agree with the spirit of the 
resolution that he has moved. I want 
to teU him that not only in the case 
of the U.S. Companies but any orga-
nisation coming from any country in 
the world, if it is in conflict with the 
sovereignty of this country and the 
Hree will of this country to be inde-
pendent we shall certainly not allow 
that to happen,

So far as I am concerned, I give an 
Assurance that even while approving 
the technology collaboration if there 
is a history of subversion or sabotage 
by any company abroad, we shall 
blacklist it even for giving their tech-
nology, if necessary.

With these words, I would like you 
to commend that India should take 
a very strong attitude and support 
the U. N. organisation, firstly to see 
that a code of conduct which is appli-
cable to all these multinationals is 
drawn up, that tve take the initia-
tive also of placing code of conduct 
for our own companies which ore 
operating outside; and secondly, to 
accept the proposition that technolo-
gy is not the property of anyone 
country. It is the property of humani-
ty and, at one stage or the other, it 
has to be shared with the rest on 
terms which are reasonable and per-
haps sensible.

SHRI H. N. MUKERJEE (Calcutta- 
North-East): Mr. Chairman, Sir. I
am grateful to the House for according 
to my Resolution a near unanimous 
support. But, I am sorry to have to 
say that the speech of my hon. friend, 
the Minister, makes me feel that any 
hope that we might repose In the de-
termined intention of Government to 
go ahead with ouf economic policies 
with a view to become self-reliant 
proves more and more to be illusory.

I should say that I have had a soft 
corner for the Minister who has just 
spoken. But, I feel, at the same time, 
that his kind of pragmatism is a Uttle 
too much to be swallowed. I cannot 
understand how it is that he does not 
see the danger which so many of us

in the, House have tried to underline— 
the danger represented by the multi-
national corporations—and his speech 
could have been made in some res-
pect by Mr. Orville Freeman or some-
one of that sort. The day the Reso-
lution was moved in this House, theze 
was a relaxation given to the foreign 
capitalists and the day before 
yesterday there was in the 
papers a report from London 
quoting the ‘Guardian’ there that 
foreign investors were even hap-
pier that concessions to foreign in-
vestors formed part of an overall shift 
of emphasis in economic policy from 
over-blown rhetoric of yestcr year to 
getting on job with the accelerated 
production and generating employ-
ment.

What most of us have said is the 
over-blown rhetoric of yester year. 
The Minister’s wisdom now satisfies 
the foreign investors Foreign in-
vestors in India are pleased with the 
Government relaxation of restrictions 
on foreign firms under the Foreign 
Exchange Regulation Act. This ap-
peared in the ‘Guardian’ which comes 
out from London and it came because 
of the attitude which has just been 
shown by my hon’ble friend, the 
Minister.

Sir, 1 am sorry to have to say that 
the Minister did not read the speech 
which I had made last time because 
he began by referring to what 1 said 
about him I said in that speech. I 
am ready to believe that the Minister 
has other pre-occupations. I had said 
in that speech my friend, Mr. Maurya, 
is as good a Minister as any other who 
can represent Government but I re-
sented and I shall continue to resent— 
as long as I am here in the House or 
In the land of living,—the fact of the 
Ministers treating this House the way 
they are doing. Even today Finance 
has not chosen to come for a moment. 
Last time Finance came for half a 
minute. External Affairs was hero 
perhaps because of other than govern-
mental reasons. I do not like this ft
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off tiling at all and I said not in a 
p h o n a l  way but in order to assert 
the principle that Ministers of Gov* 
ernment* particularly when Resolu-
tion* o f this nature which involve 
several, Ministries are being discussed, 
they must show adequate respect to 
Parliament.

Mr. Pai, if he reads my speech over 
again, will find that I had said that 
he might have other pre-occupations 
and his Minister of State told me—not 
openly but personally after I had 
spoken—that Mr. Pai ha<j gone abroad.
I had tried and taken some pains in 
this regard to quote the Prime Minis-
ter’s statement and Mr. Chavan's 
statement when he was the Finance 
Minister and I wanted them to stick 
to implementation of the policies in-
volved. I see nothing of the sort. I 
see on the contrary special relaxa-
tions having been given so very re-
cently to foreign capitalists.

My friend. Mr Pai, says he supports 
the United Nations effort where the 
United States and the United King-
dom and such other countries opposed 
us suggesting that the Resolutions had 
been imposed on the Assembly by 
brute majority of developing count-
ries. The United States delegate 
said: The steam roller is not a vehicle 
for solving complex problems. They 
shouted at us. They made fun of our 
adolescent posturings because we 
wanted to be really and truly eco-
nomically emancipated and we wanted 
regulation, supervision and, if neces-
sary, elimination from certain count-
ries o f the multi-national corpora-
tions. If Mr. Pai is serious about 
what he says about United Nation’s 
effort, he should make an effort to see 
to it that something.is done about 
multinational corporations.

Mr. Orville Freeman, who was here 
the other day, had the gumption, the 
arrogance, to ask our Prime Minister 
to make & special statement favouring 
foreign capital He said somewhere 
that the world 'has now shrunk from 
the size of a balloon to the size of a 
grape'. That is why the multi-na-
tionals operate. They want us to be

the grape that they would squeeze 
and get all that they wish out of our 
labour and our resources.
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Before I go on to other things, I 
do not understand this fixation about 
export. Union Carbide promise to 
send 100 per cent of their production 
of garments abroad and, therefore, 
we welcome them. I do not know 
where you would stop. I can under-
stand the slogan ^Produce or perish*, 
but I do not understand the slogan 
•Export or perish'. At that rate—-I 
believe in the history books you will 
And that in Lord William Bentinck’s 
time there was an idea of selling the 
Taj Mahal, for by selling the marble 
we could got a lot of money—possibly 
some American combine can get to-
gether 50 billion dollars and take our 
Tai Mahal or Konarak and give you 
that, of you want to export that sort 
of thing Do not have a special fixa-
tion about exports, Mr Pai or whoever 
êlse may be in Government This 

pecauliar fixation about export has got 
to go.

And have you really tried to make 
sure that exports are properly con-
ducted by these multi-nationals? You 
have not. That is m y grouse against 
you. Only this morning I presented 
to Parliament a Report, on behalf of 
the Public Accounts Committee—it is 
now public property—on computers. 
IBM is a prize specimen of a multi-
national corporation. My friend, Mr. 
Pai, beat about the bush, which he 
was warned not to do by my friend, 
Tridib ChaudhurL He never referred 
to any of these operations So many 
things have been said. Dr. Sen, Shri 
Chavda and so many other members 
talked about the Hathi Committee Jte- 
port. Where have you hurled the 
Hathi Report? Why on earth should 
a serious examination of the position 
by the Hathi Committee be ‘continued 
to be considered* by Government? 
Why should you have to rely on these 
customary Abbots, Bootes, Cibas, 
Glaxos, Pftzers, Roches and Sandoz 
and *0 many others?



AN BON. MEMBER; Hoechst and 
Qihm.

SHRI H. N. MUKERJEE: Because 
they give you technological assist* 
ance? Because they ®et you employ, 
ment? Because they get you free 
foreign exchange?

The other day there woj an answer 
toy Indira Gandhi herself about 
Pflzers, it was not by Indira Gandhi,
I  am sorry, this was an answer by Shri 
Sethi:

“An extension of two years from 
10 June, 1975 has been granted to 

.Messrs. Pfizer to raise the Indian 
participation in the company to 40 
per cent"

Is th is  the way of implementing 
FERA? Is it a joke? I said a little 
while ago that FERA is a fake. You 
turn FERA into a fake. You flourish 
FERA in the face of the people and 
tell them ‘We are doing these courage-
ous things’, and you go on like meek 
little lambs before these blighters who 
come from the multi-national cor-
porations because you cannot fight 
them. I do not understand this.

I said IBM is a prize specimen. 
What are they doing? What kind of 
technological assistance are they giv-
ing us? Here in this Report, which 
you will find in Parliament Library, 
which is presented today—it can be 
reported in full by the press if they 
want to, unless the Censor stops 
them—we find during evidence our 
own scientists on the Electronics Com. 
mission telling us—this is a quotation 
6f  what wa« said by the representa-
tive of the Department of Electronics:

“It ig our view that in case IBM 
does decide that they would not 
really fall in line with the policies 
of the Government of India and if 
tttasy decide to leave the country, we 
should not be in any difficulty at 
a ll This apart, the technological 
options that we see for this. country, 
the manner in which the computer 
industry should develop in this

3X9 Multinational APRIL SO, 1970 Corporation* (Res.) 330
*

country, are decidedly not in line 
with the technological policies o f  
IBM”.

Mr. Pai or the Home Ministry per-
haps should get an inventory of how 
many high officials of Government are 
'connected in one way or the other 
either through their relatives, sons, 
cousins, nephews or, heaven knows 
what else with these big companies, 
ITDCs and so many other organisa-
tions. Go and find them, the link with 
Boeing and others, Pfizer and others, 
go and find out, get your officers to 
give you an inventory of how many 
of your own people are linked And 
how IBM controls things. The repre-
sentatives of the Electronics Commis-
sion told the Public Accounts Com-
mittee of Parliament:

"It was thought that it was high 
time we looked into the appropriate 
technology in the country and we 
did arrive at an appropriate conclu-
sion. We have come to the conclu-
sion that IBM’s system is incompa-
tible with the requirements existing 
in the country.**

What are they doing about it? Mr. 
Pai talks bravely and wants me to be-
come an intelligent, practical-minded 
person. Principle is comething also 
which is important. Practice unrela-
ted to principle is something which 
however religious minded people 
might be, they sometimes forget. I 
havta no religion to profess. I believe 
in certain principles which have to be 
related to practice. How is IBM be- 
having? Cheating us of our taxes. 
I have sheats of answers where we are 
told that foreign capital would be 
tolerated because they pay our tax* 
es; they can remit profits provided 
they pay our taxes. But they do not 
pay the taxes properly; they cheat 
us. In the Public Accounts Commit-
tee’s report presented this morning, 
you will find bow our customs had 
to load the invoicing of IBM to th* 
extent of 350 p*r cent in 1978 because 
they did n°* believe the figures given 
in the IBM invoice. It is a little to* 
sick to have to listen to th* reprasea
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tettvea o f tM government shielding 
those practfttonert of criirie. We give
*  new tone to the culture, the lining 
style of people of this country No-
body both*n about Co*a-cola tank-
ing money or not making money or 
tfufc •o»t ot thing. But the whole lot 
°f 0*|to together, they have got a 
frtp over our economy even in the 

o f drugs you cannot do a thing 
If m  httrl the Hathi Report into ob-
livion, then heaven help you I do not 
know how you lace the people with 
any conscience, if it in there The 
MRTP Commission h immobilised 
because Pflsers and others are brou-
ght before them, they go to the High 
Court and get a writ or whatever else 
it la catted and stop it; nothing 15 
done, government site quiet and talks 
only, from time to time, about getting 
article 226 amended 01 something 
like that Meanwhile the damage goes 
on What 1 say js maxe up youi 
itthkd about it So much corruption 
has been introduced m the country by 
the multinationals Make up your 
mind about real genuine things

Last time an hon Membei sugges-
ted: let there be a parliamentary 
committee to look into this matter 
It will go into the mattei and report 
m a short enough time, not one of 
those governmental committees which 
take a couple of years to give an in-
terim report and then the govern-
ment takes five yeans to connidei and 
that sort of thing

ICR. CHAIRMAN 1 do not want to 
interrupt; but Shri A It GopaUn 
should get time to introduce his re-
solution and only five minutes are 
left

H N M U kfttet* ’ 1 kiw* 
that S k i G$Mtin fctito tlnttf
to aw?# his resolution; t am

What 1 mean to say is this. I could 
have responded to the desire ot the 
Mfofcrter whkih b« eKgttad tt in a 
sort of * fashion, that I withdraw the 
MMtatife; t  « M « o « 0 y
If he bad tfven me an wwrtHtartbtt*

there would be a parliamentary in-
vestigation of the pbsfitibn o f ttie 
multi-national cflrpofations in dur 
e<sonomy. It woufd be given a timi* 
limit within which to atarlt OUr life 
itself is limited I know it for a fact 
that a parliamentary committed can. 
work a great deal more qiiickly <K*h 
any other organisation that you can 
think of

It i& a shame The name of Mr 
McNamara, boss Of General Hbtofa 
was mentioned; when he came to 
this country, the kind o f red carpet 
rolling before him made us feel so 
ashamed about ourselves, because 
after all General Motors is now eighth 
m tne list of 100 multi national cor-
porations I therefore feel that multi-
national corporation* are new wea-
pons of the dying colonialism That 
was the point stressed *1$q by my 
inend Mr Sathe This is the new 
weapon of dying colonialism When 
we were under the British Empire, 
we were kept in a state of planned 
backwardness We were the agrarian 
hinterland to their metropolitan eco-
nomy Now, that we aie free, now 
that we are trying to do certain 
things, they come end try to stop 
our advance, and there is the exam-
ple oi how these multinational cor-
porations have behaved m Chile and 
elsewhere Sir I nave quoted the 
Prime Minister repeatedly last tame 
I have charged the Government of 
not acting up to lhe pref'cpt that the 
Prime Minister* statements repre-
sent If that is so, thii Government 
is behaving >n an entirely dishonest 
fashion m so far as tackling the 
problem of the multinational cor-
poration is concerned If Govern-
ment did have a policy about it, H 
could have pursued it property. The 
Hathi Committee’s report would hav* 
been implemented and many thing! 
would have been done The I* B, M 
and that tribe o f blackguards who 
are sticking t t *  life Wood out 
economy of our eounlary are R iN p f 
it tohffcisflM* Ait as te have a, truly”... ’* * - — -k. I—I ■ I Ajfe
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I feel that the Government’s attitude 
is entirely disheartening and I can- 
not possibly be persuaded to with, 
draw nay Resolution. I would certain-
ly ask the House after the Members 
have spoken almost unanimously in 
favour of the Resolution, to give its 
verdict. I will press it to a vote.

SHRI T. A. PAI: Sir, may I make 
an appeal to the mover again? I am 
prepared to accept the spirit of the 
Resolution but not the wording point-
ing out that from one particular 
country multinationals are coming. 
Therefore, it creates more complica-
tions than necessary, because it gives 
a political bias and I will only appeal 
to him that it is unnecessary to atta-
ck the Government saying that the 
Prime Minister’s policy is different 
and the Government is doing some-
thing; else. I want to say that it is 
only one policy that is being follow-
ed.

So far as the General Motors are 
concerned, I must bring it to the noti-
ce o f the House that when Hindustan 
Motors wanted collaboration and the 
General Motors wanted to invest SO 
per cent, and the Government refu-
sed.

SHRI DINEN BHATTACHARYA: 
But he put a concrete suggestion. Why 
don't you set up a Parliamentary 
Committee?

SHRI, T. A. PAI: Xt is not aces-
sary. In my opinion no Parliamentary 
Committee aaadt go into it because 
all people on ttt sides are agreed that 
the activities o f the multinationals 
have to be mUFhed and the interest 
of the couxftly must be safeguarded 
and they should not be allowed to be 
operated as they have done in other 
countries.

HR. CHAIRMAN; Now, there is 
the a iM m e n t  o f Start Naik. Mr. 
Naik do ftt*  want to press it or do 
you withdMfcr i*?

« n m  B. V. NAIK: May X profess it 
.......... (Interruption#).

MR. CHAIRMAN: After the reply, 
you can only say whether you press it 
or withdraw it.

SHRI B. V. NAIK: I press it.

SHRI T A. PAI: The Government 
of India is very active in trying to 
persuade the Group ?7 to take active 
part in trying to implement what the 
United Nations Resolutions had men-
tioned.

MR. CHAIRMAN: It i* all right.

- SITU B. V. NAIK; Has it been 
found? But I am given to understand 
that the United Nations have not 
been able to give a clear-cut defini-
tion on multinational corporation*.

MR. CHAIRMAN; No speech after 
the reply. I cannot allow it. I want 
to know whether you press it or with-
draw it. What do you propose to do?

SHRI B V NAIK- 1 press for it

MR CHAIRMAN Now, I put the 
amendment No. 1 moved by Mr. Naik 
to the vote of the House. The ques-
tion is:

That in the resolution,—

add at the and—

“and bring forward an appro-
priate piece of legislation defining 
a Multinational Corporation in view 
of the failure of the United Nations 
to do the same.”  (1 )

The motion was negathoed.

MR. CHAIRMAN: Mr. Daga is not 
present in the House. S o, I put the 
amendment No. 2 moved by Shri 
Daga to the vote of the House. The 
question is:

That in the resolution,—

(i) after "economic life of”  in-
sert "such”
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(13) add at the end “whose past 
history has bean full of corrupt 
activities.”  (2)

Th? motion was negatived.

MR CHAIRMAN: Now, the ques-
tion is:

“In ^iew o f the latest disclosures 
in several countries of the subver-
sive and corrupting activities of the 
multinational corporations, this 
House urges upon Government to 
exercise the utmost vigilance 
against this menace which con-
fronts all developing countries 
and to take concrete measures to 
bar the entry into the nation's eco-
nomic life of foreign, and parti-
cularity U.S, multinationals.”

The motion u<ng nepatu'Pd.

18 hi*

RESOLUTION RE: RESTORATION
OP FREEDOM PROVIDED UNDER 

THE CONSTITUTION

SHRI A. K. GOPALAN (Palghat): 
Sir, I beg to move:

“This House is of tho opinion that 
in order to make it possible for the 
people to be involved in the demo, 
cratic process and developmental 
activities, the freedom provided 
under the Constitution to the in-
dividuals, organisations and poli-
tical parties to carry on their legi-
timate political activities should be 
restored, all political prisoners be 
released, and the press censorship 
established after the proclamation 
of the Emergency and the recently 
adopted press acts should be re-
pealed.”

MR. CHAIRMAN: Ha may conti-
nue on the next day.

18.01 hrs-

The Lok Sabha then adjourned till 
Eleven of the Clock on Mondayt May 
3,1976/Vowokha 13, 1898 (SaJca).
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